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! SemdmQ5 #r, A.K,Jain for the appllcant

, Mc.S.Ali $p,C.G.S.C, for the res;;oqdents.
t Issue notice to the respondents to

| show cause as to why application should hot
t be agdmittéd ‘and interim relief as prayed

be not granted. Returnsble on 8«5-95,
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Bu5=95 ~ MrJAJK.Jain forythe applicant
/Q&_QA/\A‘%(C‘: At ‘L"‘/D, :Mr.K.‘IJSingh Standing counsel State of
g +sand antda o - H2e= ?7 'Manipur for respondent 2 to 4,! Affidavit in
§5 ST \ ‘opposition on behalf of respondent Nos.2 & #

'filed to~day.! The learned counsel for the

1
i - 1
499!@ fay ot :appllcan't desires to consider the same and
\ Ve T

also proposed; to seek leave o% ¢ amendment

-\A—*«m‘ . to 22 .5.('55'— rthe application,) Adjourned to 16-5-95”
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f} VNT  .23.5.95 Mr M.Kalita seeks. further adjourn-

‘&L,pam 2 AL'LT g ment on the ground that applicant proposeﬁ'
i to amend the application., Time was already
3 granted for that purpose and adjournmént
V‘ﬁ*f élL, Lfa E cannot be given on that ground. Although’
; “the State of Manipur has filed show cause
f .reply, the Union of India has not so- far
! ‘fiie%any shouw cause as the question of
seniority is within their province, we may
await their reply for some more time. The
~ learned counsel for the State of Manipur
desirqﬁbthe‘Government counsel to "apply
" for three uweeks adjournment as per:telegram
dated 8.5.95. No such request houever iss"

‘Under the circumstances
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made before us.
adjourned to 5.6.,1995 for admission.
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95! ' Mr A.K.Jain states that he intends to

N )55060 s
yw ‘W‘Nl “\N'\M, a;?m i ) ST
A b - _ apply for amendment. In case any such appli-
N --?Jhm&&§ %5l“*\ SﬁjJHLA " | cation is submitted a copy thereof shall be |

b .
! forwarded to the respondents immediately.
MWN\ i . .
?7‘1 533* ¢ Mr Ali on behalf of Mr K.I.Singh prays for
L. ¢ . : D
i

time. It is stated by fMr Jain that the
ﬁmz’f;ff

-
Al

amendmenf xkkx application will be filed
within tuwo days. The respondents to sho@
cause as to why the application should not .
' be admitted and interim relief granted as
they have élready been directed to do.
Adjourned to 5.7.1995. i
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1 .
E . . Heard Mr AK.+ Jain for ths
Eapplicant.

{ Mr 5. Ali, learned Sre CeG.S.C
'for t he respondente, ’
' .
i
1
]
1

As we gather the applicant hat

'grievance in respect of year of

allotment, It app8ars from Annexure=9
dated 12,5.1994 issued after the
repressﬁtatioﬁ of the applicant by th
Government of India, Ministry of
Home Affairs to the Department of

"t Personnel and Administrative Reforms,

:Government. of Manipur to take actien
L in respacf of change of year of

' allotment of the applicant in the

' 1ight of the Ministry's letter deted
12744,1994, Annexure-7, It does not

: appear that the Government of Manipus
:has 8o far taken any decision; atleat
it has not been conveyed to the
:applicant. The applicant seems to ’hav
1requested the Government of Manipur
lvide Annexure-8 totake the necessary

;steps. Although the State of Menigur

thas ‘filed an affidavit-in-oppositicn
‘that was in answer to the unamended

application, However, it appeare th
i even to the unamended application
the letter dated 12,5,1994 was
annexed. The uyritten "statement,

| however, does not throw any light o
athat aspect. Ve, tharefora, direct
,the Government of ﬂanipur as follow

- o

- . i =

% To convey to the applicant an
,{dacisioa if it has been teken on th
:representation of the applicant in
:the light of the direction of the
Government of India in its letter



SR

£
P

. . ’ . - 2

OOA 0N0071 /95

RS IR SR sw R B G wm S e cmmes TR Db TR

OFFIbE ’\IOTE DATE

[ - R e A

B R e e m e -

Sl I-ID L[x‘ER

s mv

S WE o m e e

i
i

o h e e warmy

‘11 9.7.95

e e
bl

1
i
i
§
1
1
':
'% dated 12,5,1994, Annexure-9, A copy af
; that decision should also be procuced
i before thie Tribunale If no decieion
3 has so far been taken as above the
,Governmént of Manipur shall take such
, ' decisien within a period of tuo monthe
i from the date of this’order and conv ey
' it to the applicant as well as produce

,a copy before this Tribunel for its

' informaticne
|
]

! The question of admission of the
"-‘ ~ tapplication will be examined thereafter,
: 1

1

' Convey the order immediately,
;Copy of this order may be furnished to
ithe learned counsel for the applicant
"as well asMr S. Ali, Sre CeGeSeCo
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None present for the applicant,

A copy of communication addressed to the
applicant from the Govt. of Manipur

dt. 7.9.95 has bean received. A psrusal
thereof shouws that the appliqant‘has been
posted in IPS Senior scale pest of Addl.
Superintendent of Pelice vide order dated’
2147484 and thersafter has also been posted
in IPS cadre post of Addls Superintendent
of Police (CID) vide crder dated 3,3.95
read with corrigendum dated 4.4.95; It
appears that in doing se the year of allot-
ment was kept in view as 1990, It appears
from the letter that this had been decided
in the light of the interim order of this
Bench dt. 21.7.95 in the 0.A. Hence we do _
not consider it is necessary to admit the
applicatien and none is also praesent on
behalf of the applicant to showanything
further would survive in the application,
Hence tha application is dismissed without
prejudice to the already taken by the
reépondengs as manbioned above and such oths:
rights of ﬁhe applicant as he may be sntitle:

to.

U.A. stands dispésed of. No order as to

 coste, q’w{—"v%\ %k'w’~

b ke

Member : Vice=Chairman
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pisTRIC- IMP HAL =~ - §
STATE - MANIPUR | I

. IN THE CENTRAL ADMINISTRATIVE TRIBUNALS$ GUWAHATI BENCH
© pp v RIS

( AMENDED APPLICATION )

-

IN THE MATTER OF &

Sri CHRISTOOPER DOUNGEL,IePeS.,
son of Sri Chungkhokai Doungel,
Res ident of mI—IN, Sanjenthong,
Imphal~ 795001 (Manipur)

Place of ‘Employmént-f

2s Additional Superintendent
of police, (C.I.D) ,Manipure
"+ eess APPLICANT
e r_.gu .s )
1. ynion of :;[ndia.
Reépres ented_f;y the Secretary to the
Govt.of India, 1
Ministry o:f Home Affairs,

New Delhi.

2. The étate of Manipur,
Répi-es ented by the Secretary, Fome

Govteof Manipar, Manipare.

 3- The Director General of police,

Manipare

contde. 00.02
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4. The Commissioner,.
Departmént o_f Personnel & administration
Reforms(Personnel bivision),
 Manipur -
+++ +.RESPONDENTS.

DETAILS OF APPLICATIQN

1. PARTICULARS OF THE ORDER AGAINST |
WiICH THE APPLICATION IS MADE = Governmefit Order No. 3/ ¥/

o 94-pQ./DP dated 3-3-95

| (corrected by a Corrigendum
asbeing dated 4-4-95) under
the Signature of the Deputy
éecretary(n.p.) det._of
Manipur in the matter of
. trars fer and postings of the
applieaht.

Copies Of the order dte3-3-95
and mfﬁgendum order Oof ever
mumber dated 4=4~95 are

ar.in@:ed hereto & mirked as Ann~

cure-gem T ot T(y)

2. JURISDICTIQN OF THE TRIEUNAL - That the applicant declares -

-

that the subject matter of the
order against he wants redress-
- al is within the jurisdiction

- of the Tribunal.

conw...ooooo3



3. LIMITATIN

i

4. FACTS OF THE CASE :

- That the applicant further
‘declares that the application
is within the limitation periéad
prescribed in sectfon 21 of the
Administrative Tribunal Act, 1985,

= 1) That the applicant is a
Citizen of India and permanent
resident of Manipur andhe was
seiected for appointment to the
Inmdian Po;].ice Service on 'the basis
of the Department of Personnel and
training order No, 13011/18/90-A1S
(I) dated New Delhi,July, 1990.°

A cOpy of the order aforesaid is

annnexed hereto & marked as

Annejcure- IX.

1{) That the applicant was (giv'en
permission to abstain from proba-
tionary training Vide Government
of India, Department of Personne}l
& Training letter No. 130 1]/28/96-
A1S(1) dated New Delhi- 15-1-91,

A copy of the letter aforesaid is
annexed hereto & marked as

neqre-ITI. .

-

conw_..;.000004



i14) That the applicant was
appointed to the Indian Police
Service Vide Government of India
Ministry of Home Affairs ,order No-
1-140 12/5/90=Pers=1V New Delhi dtd.
4-4=-91 and joined foundational
course at Lal Bshadur Shastri Nati-
onal Academy of Administration.
Mussooric in 1991 and the Sadar
\allabhai patel Natiomal Police

A¢ademy of Hyderabad.

A copy of the order aforesaid
is annexed hereto & marked as

Annexure-1V

iv) That the applicant completed
his training and joined as sub- ,
Divisional pPolice Office(SDPO)

is Churachandpur District (Manipur)
on 3-11-93 and he was thereafter
trans ferred as sub~Divisional
Police Office,Sugnu, Thoubal
pistrict (Manipur) and joined

there on 23-3=94. Thereafter the
applicant was promoted to Indian

Police éervice 8enior Scale of
Rse 3000-=100«3500-125-4500/~with

effect ftom 21-7=94 vVide Government

contdesesd
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- of Maniptxf.nepartment of Pers <;nne1
& Administration Eéforms (?ersonnel Di-
vision) Order KK N04/15/93-1PS/DP, Imphal
dated 21-7=-94 and he was transferred &l
posted & as Additional superintendent |
of police,Kakching(Manipur) with immediate

”

effect.

a copy of the order dated 21=-7-94
is annexed hereto & marked as

Annexure- Vo

%) That thereafter more than 10(ten)
Manipur pol:lce.sériricé(m?s) Officers who
were mich Junior to the f)éi:itioner have
been posted/promoted to the Cadre posts
of the superintendent of Police or its
equivalent. And to this .effeét on 3=9=94,
the Governor of Manipar was pleased to
order ﬁue trans fer and poséinés of the
aforeséid IPS/MES Officers with
immediate éffect” Vide order No.3 ¥/94-por/
| DP(PtJ communicated under the éignature ‘
of the Additional Secretary to the Govt.
of Manipure | |
Copy of the order dated 3=-9-94
is annexed hereto & marked as

Annexure-VI.

_contd. eod



vi) That Sri Mani singh,Manipur police

Service,was Deputy Commanding Officer
(equal to the Rank of additional Super-
1qtendent of éo].ice) of 7th Bn.Manipur
Riffle and was promoted to the Camandin
Offié.er 5th én.Manim; Ri£fle, vide the
order aforesaid dated 3=9-94.(Annexire-V
without considering the case of prano~

tion of the apr.;liéant' hereto.

vi{) That two Manipur ﬁolice Service
Off'ié'ers namé‘ly shri M.Karnajit _singh
and shri M.sushil Kumar Singh \d}ete also
 promoted to the  Indian Police Servicé'
and both the officers‘ aforesaid were

Juniors to the applicante

viii) That thereafter the applicant was
transferred and posted as Additiomal
Superintendent of police(CiIeDe),
Manipar . vide Govte.order Ho.3/3¥/94-
POI~TP dated 3=3=95 corrected by a
COi:rigendmﬁ. as being dated 4-4-95
(annexure- I & 1{(a) « And the )
applicant joined the said post on
5wd=95.

contdo X 07



5. GROUNDS FOR RELIEF WITH LEGAL

' PROVISICNS:

-1) For that the applicant is
a Citizen of India and he belongs

- t0 1990 batch Indian Police

Service and was promoted to the
mnk of Additional Superintendent
of Police on 21-7=94.The |
applicant was selected for
appointment to the Indian Police

-éervic_:e on the basis of Civil

service Emamination, 1989
(Annexuré-ID and he was given
i:ermissi@%b ghstain from
probationary training (annexure-
I1I) . The applicant was givm
Seniority of 1990 batch.It has

| been decided by the Hon' bk

Supreme Court in a case reported
in A.J.R.1991 sC 1150 that the
C,;andidates who a’;e eligible for
appearing again in the cen\;ral
Service Examination should be .
allocated their original Senio-
rity in ﬁme Indian Police Sservice/

Central Services,Group—-A as the

. case may be even if they join

training at a.later date.The

applicant’s case was also covered

~under this guidelines,and ignor-

ing hié seniority, other Manipur

contAe oo ¢ o8
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Police Service/I.P.S.0fficers

were given promotions.And that being

the poéition the impugned order

(annexure- 1 & 1(a) is vitiated by

malafides and is arbitrary. ’

11) For that the applicant's earlier

Seniority on the basis of 1989 Civil -

Services Examinations was not main-

| tained and the ébp&icaﬁt was not

’ given the benefit of Edempted Proba-

tioner .which has affécted his’

Seniority and as such the impugned

order is violative Of the Semteriky

Statutory rules ,guidelines & article

‘14 & 16 of the Constitution of India.
1i1) For that the Respondent Noe2
should give all due benefits to the
exempted probationers in view of the
amendﬁent to the Indian Police Service
(ﬁegulation of seniorify Rales) , 1988,
and that being not done, the applicant
has suffered very badly as his
promotion was not considered on the

basis of the Senioritye.

contdg....Q
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iv) For that the Respmdént Noe«2

has ignored the directive contained

in letter No. 1=14012/4/91-Ipg-1V

dated 27-4-94 issued by the Deputy
Secretary to the Govte.of India; Ministry
of Home Affairs;New pe Yhi(Annexure=viI)
while considering the pr‘oinotions & as
such the impugned order is violative

of the principle of nmatural justice.

A copy Of the letter dated 27-4-94 is

annexed hereto & marked as annexxre=VIlIe.

¥ For that the Officers Junior to the
applicant were promoted ignoring the

Seniority of the applicant and as such
the impugned order is liable to be set

asidee.

vi) For that the applicant is entitled
to bé promoted on the basis of the
seniority as his Seniority can't be
depressed as decided in case Mohan

. Kumer Singhania vs-Union of India

& Ors.(AIR 1991 supreme Court 1150)

-

contdooo «10
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7. MATTERS NOT PREVICUSLT FIGED

OR EENDING WITH ANY OTHER COURT: That the applicant declares

1 . ' that he had not previmsiy
filed any application, writ
petii;ion or sult regarding
the matter of which this
application has been made,
before any Court or any other
aut;hority or any other Bencfa
of the Tribunal nor any such

. : applicatiomjwrit petition or

-

suit is pending before any of
them. |

~

8. RELIEFS SOUGHT 3 . In view of the facts

mentioned in para 6 above
the applicant prays for the
following relief(s) »

-~

i} for resto:\atgion of origina;
Seniority on the basis of
1989 c:l.vi_.ll service Examination
as a result of which the

applicant was promoted to the
: I‘.P.s-.in',the year 1990.

——————

if) for giving benefits as
ad;tiissible to the exempted
probationers in the Right of

Cmtdooolz ’



'149) for considering his promotion

= 12 -

the contents of the letter No
J-14012/4/91/IPS~-1V dated 27-4=94

(Annexure=viI . '

to the Cadre post of Superintendent

of Police or its equivalent in the

next batch of the i:romotion.

iv) any other relief(s) to which
the applicant is entitled to in

the matter of promotion.

9. INTERIM ORDER,IF ANY PRAYED

 FOR s

AN
Pending- final decision on the.
applicant, the applicant s eeks
the interim relief.

- (1) The Respondent Mo.2 be

directed to consider the case of the
applicant during the next batch

of promotions and none of the |
Officers Junior to him should be
promoted and posted €0 Cadre post
of superintendent of police or |
its equi‘valent, till the applicant's
matter is first decided. .

contGees 13
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11, LIST OF ENCLOSURES -

- 13 -

110. PARTICULARS OF RANK DRAFT/

,g%TAL ORDERA FIEED $ T’hat the applicant has deposited
- | a sum of Rse«50/= (Rapees Fifty)
only vide Indian Postal Order
No.03/883924 dated 30-3=95 issued
by the Head Post Office, Gavahatt
1_n'.respect of the applicat;ion fee.

1. Copy of the Govt.order Noe.

4

3/3/94-:»01./99 dated 3-2-95 corrected
by a COrrigerrlum as being dated
4—9‘(Annemre 1ang 1(a) -

2, copy of the order mo.13011/18/9o-
A]S(I) dated New Delhi July. 1990

( Annexure-II)

" 3. Copy Of the letter Nos13011/28/
90-AIS(1) dated New Delhi-15-1-91 |
" (Annexure-111)

4. Copy of the order No 1-14012/5/
90-Pers-IV New Delhi dafed 444—9;

5. Copy of the order No-4/ 15/ 93-
IPS-EP, Imphal dated 21-7-94
(Annexure-'V) : o

P

% o ._ - —\,\ . ’ contdooo.14
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6. Copy of the Order No 3/3/94-ror/
pP(Pt) dated 3-9-94 (Annexure-VvI)

7. Copy of the letter No.I=-14012/4/
91=JpS~IV New Delhi dated 27-4=94

(Annexure=-VII)

8¢ Copy Of the letter Written by
the applicant to the Respondent
REXKIR No.(4) (Amexure-VIII)

-

9+ Copy of. the letter No I-14012/4/

91=IPS~IV New Delhi dtd. 1245-95,

contGeee Verification.
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Place- Imphal(Manipur)

VERITFICATION

-

I.Sri Christopher Daungel,son of Sri

-Clmngldac;kai Doﬁngel; aged 30 'y.ea_rs, wérking
‘as adaitional Superintendent of Police, |
.Kakching in Sugnu Sub-pivision in D:I.stricf

. moubal,resident of MOI-IN,S@njenﬁaong,Imphal-

' 795001(Mahip\ir) do heréby verify that the comtents

of paras 1 to 4 6 & 7 are true to my perscnal

>

~ knowledge, and pai:as }5',8.9 and rests are beliewved

to be true on legal advice and I have not

suppressed any material facte

Date s 1-6-?5. ‘

uvé@m;ww W
é(fme/sfw PHER 0 UNGE C)

Sicnature of the applicants
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Government of henipur
Dopartmant of Personnul ¢ Adorv, Heforms ,
(Personnel Uiv; :iony

) . ees . ’ \

- URDERS bY Tde LuVERGOR, v i1i Lk ' *ffffi>\\
- 1mphal, the 3rd of na:ch;1995;///
No.j/3/94—PUL/DP : The Gove rnor cf,ﬂanipur is plC§Squ
to order transfer and pa3ting oY the following 1PS/MPS
officers with immediate ¢ffect and until further ordors
in'public-intergst: '
w i ] .
21.No. Nauwe.and desiqnatian Place of pusting
T. Shri O.Mishra, Ip3 - as >, P/dAB,
5P /Churachandpur .
2. 3hri L.M.Xhaute, 1P, - a5 5.P/Churachandpur,
$08i/2nd 1.R, : .
3. .Shri P, Doungel, Im — a3 Principal, MPTS
! $P/Sishausnur . T o
4, Shri Anand Prakash, 1ps ~ <3 “‘1'“'(Adm”X
w CeQuBth-M R, -~ »
\ . ] o
5. Jsari C.Doungel, 1MS - as Acgl, »P(CID),
Addl. .5 ,P./Kakching. '
'Sﬁfwiviﬁoinokumar Sihgh,lﬂo— 25 C.D./2nd §R
"SP/Chandol ) ' '
/

7. 'Shri M.Shantikumar - a5 supdt. of Jails.
singh, MPS, 3pP/nAB ' ’

8. Shri T. 3amte, MPS - 25 C0/5th MR
Sp/CPCR R ,
9, Shri N Kipgen, Hin - 28 aP/Vigilanco.

Qupdt,of Jails .
10 Shri LiK.Haokip, M8 - a5 co/gtn bk
9P/Vigilancae ' '
1. Shri MoPani singh,pps  — 93 2P/Tamenglong,
C.a8./5th MR '

12, Shri 5.Manglemjao
Singh, M5 [Addl.s P(R)

- as 3 P/Lhandel.

13, Shri G.Bimolchaqdra - a2 3P/Gis hnupur, -
] Sharma, MP5 Dy,.C0/1st fiR o '
14, Shri Kh.Chandramani - a5 C,0.15t MR
Singh, MP3, Addl.SP(u)
Imphal,
15, Shri Arvind Kumar, 1¥5 ~ &3 SDPC/Thoaubal

(attached to PHy)

16, ahri f\'.f~l.Hf.min(_|‘30n,IP"J
(attached to Hily)

s aDeN/ocnap it

v eee 10

e );“;\"\fiw@ - o

.
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Copy

ﬁi. o~
-4 -
ohri o .Amirlal oh2tma, (i - s 30r0/Tamanglong
SOP0/Scnapati .
Shri M. Chaoba blnrh, t ko - as asst, Commdt ./Sth (&
Aust . Commdt. /1 L s -

. /is
No JUlnlng tlmainllnunn in public 1nLeluot

OFficers at Jl.Mo:. 5, 8, 9, 12, 1aﬂ;F and 16 will

first,
v by orders & in the name of
Bverno _ '
‘ . { H.. Duleep 3ingh )

Deput Dﬁcr L“'y(DP), bovt of Manipur,

to:
1. The Swecretary to Lhe Livernor,
haj Ghaven, 1m0l
2, Tha secritary to tive Chief tinistor, Mipipur.
3. All P3s. to the iMnisters/Ministors of Statos/
Oy.Chairmen, State ¥lepning Boare . Manipur, :
4. The P.s, to the chicf secretary, *'l. Chiof dccy.
© Govt, of Manipur..
#ll Commissionurs/ocerutorivs, Muinjpur.
The Uigectsr Lenorel of Folice, Manipur.
The Suecial socrureey (b ro),Lovt.of Hanipur.
The Accougtant Luncr,i{ack), voni,ur.

ALl 1GPL fO1G3 /5P /C0s of #olico Doptt,
.and fRs., i‘hnlgml

.

Voo,
.

?O. All Heeds of O¢ ) luu‘k l'i'lu Hmipu'r
{1, ALl Deputy Cou £.i-33icners, Fanipur,
)2. All Treasury Ui f3 cgrb,JuL Troasury OfflCGro,mlnlpH!
13, The Officers concorned
V4, Guard File.

- Ejﬁi// .
. +
o
" 1 TR APTIDAYTY
- ¢ h W e, (SRt M

.
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3
Government of Fvipur _
Dapartment of Porsonnel ¢ ais 1 RUNE VAR - T
(Personnel CGivition)
. R f
C.O0 . R B _1 6 t = L_U K ;

Tmphal’, the WEF of april 1655

No.3/3/94-POL,;UF ;This Coveram:nt Creer 0.3, 5/ 4=FOL Ui
mked“jrdofhdnh,?ggﬁ“ regerding trunsfer ang posting of
IPS/NPh officers should be re.d as gaoted “4th of aApril,
1995,

e N R e _—
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(. beleer Lingh ,
Leputy Sceretory(ULF, | Govarnment

. of Lanipur.
Copy to:- ‘ *
1. The Secret:ry tg Covernar, Ko Chavin, Imphsl.
2. Tho Secretary to Chief Biinister, teoipur. :
3. All P.Ss, to Ministers/fMinistere of StutL/Dy.Chairman,

4

State Planning toard, Govt.of Famipur.
Thoe P.S, to Chicf Secretiry/ntdl. Chief Steretoay,

- Govt.of Minipur.
5. All Commissioners/b&creturics, Govt cof lminur,
6. The Uirector tenerc)l af Folice, Feaipur ., '
7. The Qpuciul hucrotury(humc), Govt Lof Minipur,
8. The Accountant Generad(REE,, fanipur .
9. A1l IGp/DISG/SSp/E.OS. of Folice ULept and M.Rc .,
Manipur.
10. A1l Hewds of Depiriment , 1 nigyr,
11, K11 Oaputy Commiusionnru, Foomipur, /
12, »1l Treasury OFFicersA&ub-TrCu;ur; Of ficers lunigpur ., _—
13. The Officere concerned .,
14, Gusrd File. . '
k__ ~ - N
N
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}:,‘._.sub"ecr.: Civid ervices (izin) Rxamination, ,.-989— ,Select:lon for:’
. 7eud] ‘-

~. ¥,
No.13011/18/90-AIS(I) : \i v

e, GOVERNMZNIT OF IHDIA

MINISTRY OF FERSONNEL, PUBLIC GRIZVANCES v -
: AND PENSICHNS : Vo
‘ (DE’-’ARTI:ENT OF PERSOUNEL & TRADMING). Voo =t
oo © kkRxKk ' R -\3 :
. - =
Neow Delhi, tne2 July, lv.zO. R [y
.

- : : ¢ ;A
‘To o e L“ ‘ e~ ]
‘ ?hrl Christopher Doungel, m s o Y]
. O.l"‘ln Sdnjent),ong S %(\ ) o (o~ N

-mph«.l, Mani 1pur— . ! i \ .
~795001, \J / ) \\ (c\\-
. - ™= . n
~—~ o

Py
~ %

P »_Jpr‘mtmnnt -to ~¢he - Indian  Police’ Service "on the fesults
of tho- Instructions tc join the Founditiznal Course~

.

Sir,
{

Let me extend & warm welcome to you on behalf of the
Central Covernment on your being successful in the prestigious Civil
Services Zxaminetion, 1988, You are being tentatively consicered
for appoimment to the Indian Police _Service or the results of the
Civil Services Exammatlm,_l989. this is a tzntative allocauon
and mav undergo a change within your. prcfa‘mces.‘ After: t:he'- .
final allocation is made the formal offer of asnomtment will®
sent to vou by the cadre codiralling autho"lty of the service’ to.
which you are finally allctted in the menth o= Kovembe/Dacember;
1990. The offer of appointment will .ndzcc.;.e the terms and
concitions of your appeointment to the seryvce to which ‘you are
finally a2llotted. /

’

Z, I1 the meantime, I am 9 rcOU’S'o. thch if you -are willing
te be censidered for appointment to the, service as porpesed above

you may report to the Dirsctor Lal’ Bahadur Shastry. . Natlonal

‘Aca:‘xc-gg__gf__Ad_ministration,' MLcscon\ “3nT19ER August, 1990 without

fail. 5 copy of the ioining ‘insturcticns is enclosed. In case

- —yorGT S TEPOIt o the T RTaueny O the 5aid Cate your ¢ ndidature
for cpocintment will be liable to be cancalled wn:hcut further e
notica. In wview of the above please ensure that you send &

telegram in the enclosed form'A! immediately on the roceipt “of
this lctter both to this Deptt. and to the Director of the Academy
regarding vecur intention to join the training on the 1Sth August

N




JDSIPEY

“the Civil Services Examination, 1980 i you intend to - eppear  in’, i *Fiieat
the Civil Sexvices (Main) Examination, .1990. In thet cvent you-r | -

. Lgos 2 .
L P -
S e el et . T R Pt sy e aabnt i ey SN S A e bt e, o, S ALY

e |
. g
1990, | 'fo-;
e . e T O
~ i . < _ »‘;‘.:,.. Tea 8 .,4!;..?‘ - o, ",

3. Your attention is invited té rule 4 of the ryles for the Civil ;

Servicas  Examination, T390 4. In' v view of wthe provisions Icontairicg ‘i,

in this rule, you will not be allowed to join probaticnary training,
which includes Foundational cCourse 2lso, aleng with candidates of |,

will be wed to join probationary training along with candidetes
who qualifpy in the civil Services Examination, 1990, Accordingly,
if you ‘have qualificd in “the Civiy Services
(Prc‘liminalry)Examination,1990 held on 10th Juna, 1990 and intend
to eppear in the main examinstion te be held later this year and
YOU accept proposed allocation of a service, you should not proceed
to join the Foundaticnal Course but intimate thisg fact by telegram
immediately as in the. enclosed- form 'B'-ito ‘this- Deptt. end ‘to the
Dircctor of the .Academy -.also- —On- receipt . of.,the - information in
this regargg, you will be given permission " to abstain from
probeticnary training. You will be governed in the matter .of
sorvice conditions incliding seniority, by the rules and regulaticns
applicable to the ‘service to which youare finally allctted.

OR
\

You were éllo‘:tec_i to

: service ca "the -b-asis

“of the Civil 1 Services ExamAihtion, 1983 =2ng- you ‘sgere_:granti.c-:d‘,

oormission to absthin from Joining probetionary Sraining “if7 ordet
to onable you to take the Civil Servites (Main) E}xamina!‘.i_q_l,_,""lgﬁﬁ;;,
In view of this, you will “be getting inStructioris;_‘f;or_n' ‘the “Hinistry,
of " for joining the Foundational” Courss; as’
robationer.  Now “it. & upto - you to'‘decide
ervice proposed to be alloceted to.” you-
oxamination or- service already a_llcttc—d:
e 1988 examination. Pléase inform this
will be- accepting the service on the
or - 1989 examination by dele«‘_igg';.the
AY - ) . . PRI

whethar o accept the
% tho basis of the 19g
2 You ca the basis of tr
Doptt. 25 o Wwhether you
Dasis of the 1988 examinatid
2Pproprizte alternative in form

i

st

R T R B

4. 4o travelling  allowance 13 admissible to your dourney to
Acedemy, . However, if you are already 'employed under the Central
OF 2 State. Government in a Substantive capacity You are entitleq
€0 trivelling allowance uncer the ‘relevent rules, - PR

I

BRI

“N

e
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5. I may ealso moentien  for vyour information that a person
having more than one spouse living is not clicible for appointment
to Coyt. Sezvice. It ie poesumed that no such  difficulty arises

in vour case Your are vaquired te execute i bond, as in the
onclosed form « undertaking to refund to the Gevi. of India the
money paid to you in the avent of your not completing '

Foundaticnal Course to the satisfaction of the Dircctor of the
Academy. The bond, duly executed, shculd be submitted to the
Director of the Academy along with your joining repoit.

6, Flease rced the instruction carefully ond acknowledge the
receipt  of this leti.. | lease note that you eare requireé to
sond  to two telegrams one” to this Deptt. and another to the

 Xéadomy concerned and that THTS telegram will be either in form

A) T (] “ 3
'A' or form 'B' as may be applicable in your case. Please also

note that if your reply does not indicate your willingness to
accept this offor, your candidature is 1liable to be cancelled
without furthex notice.

faithfull
(X / /./)(7

(V.K. CHERIAN’)
UNDER SECRETARY TO THE GOVT. OF INDIA

g o e
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No. 13011/28/20-A1s(1)
Covernment of India .
Ministry of Personnel, p.G. g ?e;s;ons
Departihent of Personnel and Training
*ikkkw
' (571 799
New Delhi, the —herenier, e
To K
S;C\Nﬁ ' (:/e ) Lv qf f“ i . EL!
ﬁ/YL%n ;AAJJY ¢’ChﬂV\Q s <:

Subject:- Civil Services (Main) Exa

Sir,

» ] 1
C7/‘ 77 e '
) . C OL’I\'{I::L_ \/_F;N 2V
/7Lt?1’- I SANJ’C'N T G
It 42 - -
IM e Ay P?kOC/
VI £Lyy

/.

.

xamination, 1690- Permission to abstain
from protationary training-

I am directed to refer to your telecram/letter Gated

and to say that since you inteng Lo take the Civil Services (Main)

Exeminat
training

. -As alrea

the cand

Addl. Supds of Polfce CID—<y

ien, 1990, You have been permitteg to abstain from probaticnary

in terms of Rule 4 of the civil Szrvices Zxamination Rules.
dy intimateg Yo you, you will he seat for training alongwith
1dates who qualify on the basis of the Civil Services, 1930.

Yours faithfully,

MANIPUK ( V.K. CHERI/N )

UNUER SECPETARY 10 THE GOVT, OF INDIA

A

..

P, 4t ke v e r—————— —— 2
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No.I-14012/5/90-Pers, 1V
Govermment of Indla/Bharat Sarkar
Ministry of Home Affairs/Grih Mantralaya

® e 0

New Delhi, the &#- & T/

.

To
As per list attached (46 Candidates)

$JB;- Appointment ‘to the Indian Police Service on the
results of the Civil Services Examination, 1989,

Sir, Abedas,

The Government of Incia are plsasad to offer you an
appolntpent to the Indian Police Service orn tne basis of
your success at the Combined Competitive Examinestiorn
conducted by the Union Pudblic Service Commission in

The appointment is subject to your being found
suitable for appointgpent in Government Service, -
2, The conditions of service in ths I,P2,S, are laigd down
in the Rules, framed from time to time under the All India
Services Act, 1951 and you will be governed by these Rules,
dhile any authoritative statement 0of terms and conditions
can be obtained from the Rules alone, for your gildance
some of these terms and conditions are summarised, in
general terms below :-

Junior Seale &, 2200-75-2800~EB-100-3000
Sendor. Scale . . _
(2) Time Scale ks, 3000-100-3500-125-4500

(o) Junior Administretive.Grade fs, 3700~125~
4700-150~5000,

Provided that a member of the service shall be appointe¢ |
to the senior scale on nis conpleting 4 years of serriece, -
subject to the provisions of Sub-rule 2 of Rule 6A of the
125 (Recruitment) Rules, 1954 and to the Junior Administ ra-
tive Grade on completing 9.years of gervice,

(WOTE;, The_foar years and mine years of service in this -
"l Trule shall be calculated from the year of allotment
.+ assigned to him under Rule 3 of the IPS (Regulation
of Seniority) Rulles,1988.




D i S

ik et R
Selection Grade - fs, 4500~150~5 700

=g .

>,
TNl

- SRR S . N
Su’pgr,i"ﬂ,,‘j;g;e:{,S_ﬁ,c:’;aI es TER _ .
D DG~ - 5100-150-5400 (18th year of later)- .
150—61500 <
IG¢ - R, 5900-200-6700 e

Above Super Time Sceale;
DG - fs, 7300~100~7600/7600-100~8000.

Initial pay on appointment to the service will be the

rinigum of the Junior Scale, Viz, f, 2200/~Per zonth ong and
>rd increments might be earmed-in-bhe-duniop Scale in advance
on passing the prescribed departmental ‘.Eb'cgm:j.natlor} early), On
gppointment you will be entitled to an initial unifomm grant

of fs,

years,

(Note 2.

(Kot z 3,

(ii)

3200/~ and renewable grant of Ps, 1500/-aft ey every 7
e

L -
L

“rereas 211 members of the Service woulg te envitled to
drav pay in thé Seniop Scals, subject: of course to their
suitability and after tne first fey yecrs of service ag
~ssistant Superintendgent of Police, The rumber of those
who would be entitled to dray pay dneidie Selection Grade
of 5,4500~150-5 700 would ordinarily be liriteq bo one
Tifty of the total namber o senior 208ty in the State),

On zppointment to the post of Superintendent of Police,
en officer will be entitled to drawn pay in the Senior

2g posts of DIG Police carp J scale of psz
2C-5400 (18th Year oy lete posts- of
LG carry scale of pay of i, 5900-200~5700, 'The posts of
C carry scale of. pay of 7300—100-7600/?600-100—8000.

tea 32

aTess Allowance will be adaissible in accordance .ith
€ AIS (Deamess Allowance) Rules, 1972,

SECIEETE"
3 a

T..c name of the cadre to which you ghalj be allotted will

ts comaunicated to yoy, later, The Gov cmment of India, .

Sovever, retain the right to Iequire you to serve any-

%ere  in India or gcroad whethep under the Centraj

Cﬁvemment, any State Govemment oy a Public Eenterprise

Or z local body substa.ntially ownad or controlleg by the
-+v.ai Or a.State Cov eriinent,

-

) -1,;;-‘.-'2"'-'1“ ...3/-
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(1ii) _2BOBATION :

You will be on probation for a period of two years from _the
date of appointment and you will te required to undergo such

‘treining and pass such examination as may b prescribed, Thne

Central Government may, howsver, extend tuc period of proba-—
tion further, As h2s been stated earlier, on fulfilling
certain prescrived conditions about the paseing o;,the pres-
crited departmental examinetions, you will be entitled to
agvance increments in the Junior Scale of pay from the date
following -the last day ¢f sach examination, TFailure bo pass
the prescribed examinasions or to complete the period of
provztion to tae seticfaction ©Of the Central Government will
on theg other rznd, render you liable to dischargs from servic
zs prescribed in the fules (or 1f you ars alreacy in Govern-
ment Service, to reverszion to your substentive pisi, if any
und=r the Centrel or State Govemment on wilch you may be
nolding & lien),

Pl

(iv) On satisfactory comoletion of your probation you will
™

(v) RETIEE =T & i8I0

The ags of supsranruzation for officers of the A1l :
Ingie Services is 58 yeers, However, an Officer
can resiire, Oor can be retired by Govemment, by

giving e previcus notlce of ztleast three monthns
on the date on which-he-completed 30 -years of -
qualifying sesrvice orzttains the age of 50 years
Or on any date thersafter to be specified in the
notice, There is elso provision for IPS officers
t0 sesk voluntzry rstiresment on completion of 20
years 5f qualifying serice by giving a notice of
three months, subject to acceptence by Government,
The rstirsment penefits which will be adzissible
'to you are contained in the All India Services
(Deatn-Cum-Retirement) Benefits Rules, 1958, as
samendzd from time to time, ‘

(vi) FPAMILY PENEION SCHE.E:
The Scheme rsgerding family pension has been,
liberalissd to provide that an officer's family
(which includes husband/wife 2ad minor children)
w1ll be entitled to receive a family pension in
the event.of nis/her death while in-service or——i
after retirement, if at the time of death, the

~ revtired officer was in receipt of a pension. The
monthly family. pension“would be izdmissible on the

'scales provided fordn the Rules from time to time
AR : PRECE XTI 2 |

:

vodd/-

o F

’
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(ix)

et om 4 & ] aad R G Fa 1S e T s
The pension is adplssidle for life to-The widew

&, 2500/- p.m. ‘

s

. Rules of the State Government, if death or dis-

~the Union-at the tins when the incicent entitlin

-of fs, 120/-p,m, znd insurence cover will be

..4__

7
widower and tnereafter, in the caye of minor .
children till they attain taé sge 0f-25 ysarsiin.
raspect of sons engd 24 ysers of age or marriege -
in respecel oI daughters, ths tenefits being
restricted only tc crnz neraon at a time, SHoweve
in the .case ¢f an ofilc.r wid 2as oot in 7 years
continuous servics prior ts ais death wiile stil
in service, family pension for a period of 7 yea
from t ne date following ths date of his dszath or
till date on which the officer would heve att-<n
the age of 65 years kad re/she remegined zlive,
whichever period is shorter, will be 50% of the
basic pey last drawn, subject to a meximum of

~

EXTRA-ORDINARY PTNSION

In the matter of extre-ordinary pensions, offics
of the All India Services are governed by the

abllity takes place at a time, offider ig servir
in connection with the affairs of the State Govi
concerned, However, an oificer within tHg year.
of his appointment cen opt to be govemed by ths
Centrel Civil Services (Zxtra-crdinary Pensions:
fules, evan if hs/she cen co by writing tc  ths
Lecountent Generzl concemsd afier he/she has

bean allotted to the State Geoncermed, 4n offic
who 1s serving in conneciion with the affzirs of

Qg et

nim to en extra-crdinary pension erises, is .
governed by the Zulas applicabls to the Central ‘
Sgrvice Gracde 'A', :

LELAVE AVD OTHEZRRZULES

You will be governed by the relavant rules and
regulations as apended from time to time apnpli-
ceble to the members of The Incdian Police Servic
in the matter of leave, conduct discipline and
appeal, kedical Attendance, Provident Fund, Tra-
velling Allowence ete,

COMPUL SORY IWSURLICE SCHILE

The A1l India Services Group Insurance Scheme,
198G will be applicetle to you, Under this :
Scheme, you will have to pay upto a subscription

fs, 1,20,000/-., In acdcdition to the insurance
cover you will Te entitled to benrefits from the
Savings Fund unhdsr the Schenc,

0.05/-"_ :
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(x) ' OTHER cONDITIONS el L
- b Yowwill be subiect. to such furbher conditions of .
T service or to ~'mca>difioations‘in': the -existing -

- conditions of service ag DAy be}mad.e apzliocabls
. to the Indian Police Servics from. time to time, -

(xi)  AcRemimir

On appointment you will be required to exXectte an
agreement in the attached fom binding Jouself ang

satisfaction of the Central §ovemmant, &.y mcney
paigd to Jou, consequent.on Jour appointment as a
Probationer, In the event of your accepting this
offer of appointment ang reporting for training
at SVP National Police academy, Fyderabag yeu :
¥ill have to execute the agreement and deliver hhe
same, dialy executed, to the Director, "SVP National
o B Police Acadenmy for onwarg transmission to this
inis o0 m: i 3 reement

he~ds —alter Taking -
. ,.,.wo."—ﬁl‘_&ha.tge_auhe_.._ adeny,  (No dets neeg be
fixed by the surety below his signature),

(xi1)  DEGLawarION ABOUT BARFT 407

G8reement and affix t

-

Under Rule 5 of the Indian Police S2rvice (Recrait—
:ent)‘Rules, 1954, 2 person having more than one
SPOUse,~living ig not eliginle for eéppointment to
the service, The Central Governnent, may however
1f setisfied tnat such marriage ig perzigsible
under the berssnal lay épplicable to tin/her or the
other party to the marriage and there are other
grounds for so doing, exeapt any person from the .
Operation .f thig Provision, This cffer 1s, there- -
fore, conditiongl on Jour signing a declaration in
the form enclosag and sutaitting i3 to the Director,
SVP, Neational Polics 4cadeny, Hyc:‘-er:bad, at the time
01 joining the Acadeny for training, In cage you
Fave more than one wife/husbang living ang you wigh
- to be exempt eqg from the Operation of the said pro-
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. On apbointment you yilj pe required to furnigh
% information in respect of your Close relations in
the att T in duplicate) and deliver the
] or, 572, National Police Acadeny,
ime of Jjoining the Academy for
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o 3, ALL the rules and regula-tiong relating to i

Indian Police Service including thoge referred to in sub-%i

peragrapns (i) to (vii) of para 2 above are containeq-in a

hand~book entitleq “411 India Services Nenual” which ‘oan be!

had from the Meneger, Government of India Publioationa,nelhi

You are adviged to obtein & copy of the book and go through !

it carefully in ra2rticular the conduot Rules IEhe Dleoipline
0

'and Appesl Rulee, the FPay Rules, THE PROBATION RuLasq MNp

the Probationers Final Examination Regulations, - !
4.

4, The informatien provided in tnig jetter is for the

benefit of the e/-comer to the Service &1d- cannot be mage -
the basis of any rights by on appointes arg all matiers rels
ting to the varicus conditiong of service referred to abov o g
gnell be governec by the stetutory riles ang regulations oy
the subject ang the orders of the Central or State Covein- !
ments as the cesge zay be, ‘

5, If you &ccept ti 1s-offer, yod Wwill have to Join
Foundational Course in £y ust-Sept ember, 1591, Necessary

instructions in.tpi g regards will be 153u8d T0 you in que

course, You yill nave Lo _executes the agrzement, declera- |
tiong ete, av Lhe $ime oFf Soind :

T‘QQS N

w4 Pisase inform this Miniggry by Telezram (Telegraphic
\ Address "EQME jmi ELELY) yithin thren dnue of the receipt ,‘
of trnis letter, whsther Jou accept. this ofrer of apsointment

7. LThe Goverasment of India take this Chpoutunity tco
Convey their goog #ished to you for &'successful caresr in
the public service,

~ . L. N

> Yours faithuily, . ‘

. A ,1’/\ k \( \"A%L , g

. H

JOINT SECRETFARY T0 TEZ GovT, o7 INDiaA, ;
No.I—14012/5/907P‘ers.IV. Dazeg: ’ '

Copy forwerdeq to :-

¥

1. Depﬁt. of fersonnel % Training (AT8-1 Section) wr

to thelr letter Ko, 13015/4/90-A15(1) Dateg 3rd .,
December, 1930, - i

2. . The Secretary, Union Public Seivice Commi ssion, . r
New Delhi, T :

”

3. The Direct9r, ,S}/P,Natione}]..,.@"olice A'cademy,H§d§
4, . 50 Spare Copies for Péf§;i\[“_besk.
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; ' . ] N 3% " -
. ‘ : I “ieverment, ¢f Manipur e . ‘

- L L.partaent of Lersonnel & Admnv.hciorms ©t L tA ) o \
NI ;. (perscnnel  Division) : T A TAT -
Lo b - QI‘ » . . : 1
] t ' i . e-, . ) “_;——.- ; L. --~.‘ ‘f . . -

ST S - \

I CRERE DY THE_GLVoRNGR': AHANIEUR .

: ‘;‘ \ - Tmphal, the 21st cf ouly, 1994 : - 3
B Wo 4/15/98- Il SO o The oovernor of uantpur is pleased .;  ;
r to prder that ohrl Christopher Doungel, I¥S(MT-199Q),’ T
;'Z .BDPC/Sugnu is' app01nted on pronotion to the IP Senlorr 'wa‘ - .o
SRR scale of Rs. 3000 lOO 3500 123-0500/- with nmnedlate ' “~ﬁ3 . ‘
' effect. v - LT, |
i ,2.' ' . Cnehis appoa.ntment to Senior. I¥S scale, ‘Shri Ve ‘
; C. UOQngel is transferred and postcd as Addl. QE/hakcﬁlng . i
' .owith dfwnediate effect, ' - o e £
i H : . . N “ . R s ' 3
| . : ’ : ’ . . ‘ . . '. ' . " '44-‘o . .‘
o »‘ . . ,‘. ] ‘. . ‘ '.:‘ !.?‘{.‘“‘. . '-—44
' . o By order and in the name of the.. .= . = h
¢ 0 ‘ ’ K A Governor o "”4 "-_ ¥ i \
;' "'",' ' SRl i o L ‘ ...: . L ."-.' - . i
' ’ ! ( dg. lyikham-). C e L /
. ! Addl/Secretary DP),-uovernment AR r
' of Manjpur. R o
" . o Coee AR ey R t
1. ‘The Secretary to Governcr, RaJ Dhavan, Imphals ')l i
S - 2,-4ll PeSss tO ‘Advisors.to Goyernor, HManipurs BT K
3,. The E.S. t& Chief Secretary, Govt.of lanipur..’: - X y
4. The ¥.9. to Vigilance Commissioner,Govi.of Manilur..i : 4
't 5, The Chief oecretary .Govt.of Tripura, Agartala. .?gf.'.,‘”’ .
6. The Sccrotary, vovi. of India, linistry of.ideme ' .| .
Affairs, ilew '_)clhl. . Loy T o
© 7. The virector General of Pclice, Manipur. ot v -
" 0. All ISR DIsG/usE/Commandants of IRz, Folice. Deﬁt.,
; 9. The Accountant General (2&L), Manipur. S . .
- 10. The Joint Secretary(ilome), Govt.of Manipur. . ey :
' 11, Shri Christogher voungel, IPFS, QDIC/Sugnu.\ e \
12! all Treasury Officer, @i i.i. e T Lot :
1+ 13, Guard File/Fersonal "File, | o T e e h {
fl 4 , T . ’ ’_." ” i
'Qe |
; ' ’ . ‘I;,", n' Y § ._‘
4 ' - Mg e
¢ ! . , . .‘ z
{* ) o i
A f
<\\O\°\ , |
| . N ‘ :
: I - '
i ' i
- i
4 i
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‘ GOVERMMENT OF MANTE UR
DEPARTMSNT OF PERSONNLL ¢ AD e ONTETRATTY L R .FORS
( PLRSO:E, DTvVrIsron ) :

® o0 0

ORD.RS BY

Vo e e oy

Tmphal, th

No+3/3/94-POL/DP (p t)
to order th: transfe

—

3rd

\

Suptemy. r,

The Gov ‘rnor of Manipur is pile.
r and postings of tha following TIPS/ vpS

— e

-/

THY GOV RHOR @MAIITs Uk

ascd

officars with,imﬁediate cffect and until further orders

in the public interest).
SliNo. Name of officers
1 2 ‘

Shri'N.Shyamananda'Singho
IPS,C0-18t M, R,

» Shri & Remenkumar S ingh,
YPS,5P Imphal,

. Shri‘M.Shﬁntikuma; §ingh, * _
MPs, ‘&P CO-5MR (attachzd to PHY)

Td4. Shrt M.S8shilkumar §! ngh, B
- MPS, SP, lAB :
5. Shry A«Rajendra Singh,

R VR

< MPs, Sp, Tamanglong
Shri M, Mani Singh,bPS,.
Dy.Comit,,qu8 mr_ .

7« Shri w.Méenékumar Singh,,
MPS,C.0.2MR T

8. ;Shri.LZM.Khaute,IPS_?A
SP Thoubal. :

Shri-N.Kipgen,mps
Security Offic.r,

10. Shri S.ibosana S :ingh,Mps
Superintendent ¢ - Jail,

11. Shri s,valph: i,MpPs,
.SP,CMT '

12, Shri Th. Joykumar S ingh, 7@
MPS,CC~Homz Gueards, ‘ )

13.. Shri g, Abdur Rahaman,ﬁ.’:‘, 74
.SP (C ID) - N :

~:14. Shri'p; ‘Doungel , o5
/ti&‘* . ‘}.

S.

Y C.0.7th M.R,

4.‘-_--'-~-_.-—

hadi I .

a5 S.p. aiSh]bupur !

_...._.._.._....._,_—._.__

S«P. Senapaty,
AS Sp Imphal and ,
CO-1st MR in additiou

As 5.p, NAB.

As S.p, Tamenglong.

&sic.o. Home Guards,

L4

As C.0, 5MR

AS Becurity Officer

as C.0.2nd M, R,

as Superintendent
of Jsil, '

AS S.P. CMT
1

As AIG (HGL) -

&S C.0.7MR

4

contd..2/~
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o . ]
15< shri n. Karnajit singh,;ng X
S.P.BiShnupur.

167 Rhxs R.x,

Tutusana Dayi, AS
A.C.,ist IVI.R.
17. Shr.‘i. I\Io fhem

Chaoba Singh, AN
MPS, DSp (C1ID) _

2. Officlrs at 33

No joining time is alloved

Nos. 2,3,5 end 16 Snall move
in public interest

S.P. Thoubal .
DSP(CID)

MWolst wm,

first,

. : By orders g 3p Lo name of

) . (

Additional Secr:

Cop$ to;- 6.

. . . n.:
8.al1 IGR/D

© . Manizur, >

- 11. 51,

LR T

;/FPS/Comdts.of

v—...-...—.._..---

COVEINMENT

——

TASt N0 Z/37/13/54 i+ 2 o[
C@thé-

e
552,
SImnsl,

1. The. T.G.of
240 % Al D.77.G.oFf
3. all zsstt.Is.G.of
4, All gan Dissrict

Dirzcter G-n<ral of pol

Gov:rnor,
3d/- .

Ng. Luikham)

tary vo the Govt.of

Manipur,

lice,Manipur,Iﬁphal_.
fl.Rs ., Policel Diptt

the 3rq Séptember, 1

POlice(L&O),Tmphal.
Police,Manipur.
Pclice,Manipur. .
SSZ including crp (sz)/ (CB)/NaB,

CMT/DGCR/Wirel 3535/Vigilance, Man ipur,

-including HG (V).

F@g'pecessary action acbording_

S. All Comdts.Manipu: Rifles pps
6. " The Principal,mvls,Pangei.
7. The Addl.Director,FSL,Pangei.
B. The Accounts Offic.r,piyg.
9. . Pexrsons cencuernad,
10, Persomnal riies. e

>

L1

ASStE, g

2lalan .

THénGthuam)
+G.0f pPolic. (vdm)

fof Dirvector General of ¥Folic.,

s Hanipug,

Tophal.,
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NC. *-440;2/3/91-1)-‘:—-1.‘4!

. -\”. Government of India/Bharat Sarkar A /}/
\.‘r, ‘ Ministry of Home Affaire/Grih Mantralaya . /g

New delhi, the X7) April, loge,
To - |

lhe Chief Secretary of all State GoVernments
Zxcept Arunachaj Pradesh, Goa and Mizoram,

Subject:~ Fixation of vear of allotment of
exempted Indian Police Service
Probationers, s
Sir, .
I am directed to invite a reference to this
Ministry's letter of even number dated 20th August, 1991
- on the subject mentioned above and to enclose herewith ;
// copy of Deptt, of Perconne] o Training's Notification
~No,1401¢/56/90-.41S(1) dated 20-1-1694 amending the Ips
(Regulation of Ceniority) Rules, lope, ’

TR e ARy SN TR T 4 Samresoate o
h N -

2. In view of this amendment, the 'Year of Allotment!
_of exempted nrobationers who had sought permiscsion from

Department of Personnel & Training to abstain from joining

probationary traininc in erder to appear at the next Civil

Services Examination, will ke the year following the vear

of competitive examination, N ] T

3, ~ In the case of Probationers who are permitt>c to join
training alongwith probationers of a subsequent batch sn any
other orounds, their vear of allotment depends upon tha year
of allotment of probationers with whom they join trai g,

- 4, It is therefore, Teguested that the State Governmente
may oive d11 due benefite to the exempted prokationers in
View of the aforesaid amendment 1o the IPS(Reoulation of T
seniority) Rules, 1988, -

Yours falthfully,

l/ﬁL_r g
—

- ( V.K. PIPERSENIA )
DEPUTY SECTETARY TC THE GOVT, GF INDIA,

No,I-14012/4/91-IPS-IV ‘Dated:- ~4-1094
Copy to:- ?
1) Joint Secretary (UT), MHA i/r of AGMU Cadré IPS Officer.
2) Deputy Secretéry (AIs),, DOP8T,

S~

| : .
L T S S S

! . ) e vged i .o

i N .

1

.UﬂZT—JJ—”_’#*_’

g/» ( V.K. PIPERSENIA
) DEPUTY SECRETARY TO THE GOVT, OF INDIA,
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" Subject: Restoration of Original Senlerity otc,

la,
Shri Sailchhuana IAS

Cemmissiener Dept. of Personnel o h\\\\

qut.of Manipur Imphal, ' ) /{f

. . ) . .-
- . ‘- P R ERENE 7.

I have te draw Your kind attention te my earlier representation
Tegarding restoratien ef my earlier senierity en the basis of 1989

~ Civil Services Examinatien as a Tesult of which I was abpeinted te

AN

the Indian Pelice Service in the Year 1990, Yeu may recall that in
Pursuance 'ef Supreme Court's erder'the Indian Police Servige
(regulation of seniority ) Rules 1998' was ammended previding that
all benefits of the year of examination are te be given te 'exempted
probationers' fa these who had been given due permission by the
Government of Incia,Ministry of liome Affairs to appear again in the
Civil Services Examinatien ang allewed td join later, _

‘In this connectien, I weuld Like te peint out that such benefits
had been sxtended to similerly placed 1IPS officers ef the state viz,
Shri Rahul Rasgetra(sp Senapati) ans Shri Snish Dayal Singh IPS
(peinéipal MPTS Pangei), Mefeover, the Gevernment of India Ministry
of Heme Affairs vide letter Mo 1-14012/4/91<1PS-IV dated 12th May
199f1959m39 reply te my Tepresontation also advised that my case

- be decided in terms of their earlier directiva contained in letter

Nos 1-14012/4/91-IP$-IV dated 27th Apri) 1994(copies included),
- I would therefore Tequest you te kindly extend the benefits -
to me,for which act of kindness 1 shall remain grateful,

Yours faithrully-

(Christopher Doungel IPS )
SDFO Sugnu, Dist. Theubal
, | | IFS 1990 Batch,
Copy te: |
1e DGP Manipur:fer favour of kind information,
2, Perseail file,
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No. I~14012/4/91-IPS-IV

4

- _ . "iGovernment of India o
e .~ Ministry of Home Affairs -

i R il TP

-~

New Delhi,  the,  May,1994

N, < To - . o
FEpge 12 MA337
o Vi The Joint Secretary(Dp),
' > Department of Personnel &
a g ", Adninistrative Reforms
/ 5_}’7/% Governme nt o Manipur, ' L N
<>/\ IMPHAL | . L

Sir,

I am directed to refer to State Qovernment
letter No.4/15/93-IPS/DP dateqd 17-1-1994 regarding
change of year of allotment of sh. Christopher Doungel,
IPS officer of the State Cadre and to invite sttention

é? to this Ministryts letter of even number~date3 : .
27th April, 199%(

Ceipy
e (/-.
- 172’.((_(:)":/

>

copy enclosed).

2. It is rcuuested that the action may be taken
in the light of letter referred to ebove, -

ST Yours faithfully,
e ) ) -! L (
’ﬁ .f~( LZ’L a
Y Ko \LS“H
? (S.K. GHOSE)
. DESK OFFICER ,

.‘\'\ (\ LL//-’

A Brrem et i eaw

B R R e
g

EC A

THIETA A AN YR

ST e v
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TRIBUNAL : GUWAH ATI BEI,‘](I‘{ .

shri Christopher Doungel, I.P.-.

!

et

s Aot

.o .'. . .Agglicant
Vo= :
Union of India_& Ors.

S Uhvucidpler. Dou

‘:’M/L7
Tl A- ke Tus

e e+ oRESODONCENLS

original Application No. _ _ g9k,

APPLICATION UNDER SECTION 19 of THE AmINIS’IRATIVE

For use in Tribunal's
Ofﬁiceo

TRIBUNAL ACT, 1985 , :
Title_of the‘case
’ IN DEX | . : i

Sl.Nb. " \Description of documents : |
— Relled upon | Page
1, ‘application ) 1 to 12 '
2. ~ Verification ‘ o _ 13
ER anfexur e-1 o o 14

4. Annexure—li }5f16

5 annexure-III B , : 17

6. Anexure-IV | 18- 2

7.' Anﬁexure-v - ‘ 21
8. Annexure-VI | 22

9, Annexure-VII _ R ' 23

Signature of the Applican

gt Sorpf

(C&ws ZOFHER. awu 652,




S

DISTRICT ~ THOUBAL (MANIPUR )

. ’ . ’

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI HENCH

’: : : IN THE MATTER OF 2

» rigunad
.

T S

| SRI CHRISTOPHER DOUNGEL, I.P.S-
JAPRIGOS . L | son of sri Chungkhokai Doungel;

- ‘Res ident of’HOI—IN,_séhj‘ethong,

Guayih tl £ - o ‘ -
L A A ~,- | . Im_phaL- ‘7‘95‘001' (Manimr) - ‘

Place of Employment- Kakching,
| Sugnu Sub=Division
Thoubal District

A

.- ' - (Manipaz)
e «APPLICANT.
— .-V ersau S -
< . 1. unign of India, .
\] \.-. .
) Represented by the Secretary to the

Govt.of India, ‘

/ Minis‘\i:ry_ of Home Affairs,

New Delhi. °

2. The state of Mani pur,
Represented by the Secretary, Home . -

- - Govt.of Manipur,Manipur.

3. The Director General of_ Police,

Manipare

contde see2/=



e 4

[N .
LS ASTE PR o~

- 4. The Commissioner,

4ANR1995 ' |
_ Department of Personnel & Administration

¢

Reforms{ Personnel Division) ,

. Manipur

e eoe+s RESPONIENTS.

DETAILS OF APFLICATION

1. PARTICULARS OF THE ORDER AGAINST

WHICH THE APPLICATION IS MADE = Order passed by the Hon'ble

Governor, Manipur Vide No.
3/3/940./DP(Pt) dated 3-9-94
undér the signatufe of the
Additional Sedretary to the
Govt.of‘Mani'mr in the matt:er

of trans fer and postings of as
'rﬁany as 17($eventeen) Indian Police
Service/Manipur Police Service

Of ficer.

a copy of the order aforesaid is annexed hereto

& marked as ANNEXURE=Te -

2. JURISDICTION OF THE TRIBUNAL : That the applicant declares that

~

the subject matter of the
order against which he wants
redressal is within the jurisdic-

tion of the Tribunal.

contde o « 3/-
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3. LIMITATION s

4. FACTS OF THE CASE s

~

That the applicant further declares
that the application is within the
limitation period prescribed in
Section 21 of the Administrative

Tribunal Act, 1985,

i) That the applicant is a Citizen
of India and permanent resident of
Manipur and he was selected for
apf)ointment to the Indian Police
Service on the basis of the Civil
service Examination, 1989 vide
Government of India Department

of Personnel and training order No.
13011/ 18/90-A1S (1) dated New Delhi

July, 1990 e

A copy of the order aforesaid is annexed

hereto & marked as ANNEXURE=II.

~ 4i) That the applicant was given

permission to abstain fram probét-
ionary trainkng vide Government Of
India,Department of Personnel &
Training letter No.13011/28/90-AIS
(I) dated New Delhi- 15-1-91.

A copy of the letter aforesaid is annexed.

hereto & marked as ANNEXURE- 111

contd. -04/"
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iif) That the applicant was appointed to
the Indian Police service Vide Government
of India Ministry of Home Affairs, Order
No. 1=-140 12/5/90-Pers‘- I\T New Delhi dated

4-4.91 and joined foundational course at

‘Lal Bahadur Shastri National Academy ;of

Administration,Mussooric in 1991 and |

the Sadar Vallabhai Patel Naﬁional' Police

Academy of Hyderabad.

A copy of the order aforesaid is annexed

hereto & marked as ANNEXURE=IVe

'

iv) That the applicant completed this -
training and joined as Sub-Divisional

Police -Officer (SDPO)h Chnréchandpup

~ District (Manipur) on 3-11-93 and he ,

was thex.;eafter trans ferred as Sub=- -
Divis ional Police Officer,Sugnu, Thoubal
District (Manipur) and joiﬁed there on
23=-3.94. Thereafter the applicant was

)

promoted to Indian Police Service Senior

. Scale of Rse3000= 100=3500m=125=4500/=

with effect ffom 21-7-94 vide Government .
of Manipur,Depariment of Personnel &

Administ‘ration Reforms (Personnel Divis io\;
Order, No.4/ 15/93-IPS/15P, Imphal dated ~

21.7-94 and he was trans ferred and posted

" as Additional Superintendent of Police,

Rakching{Manipur) with immediate effect.

A copy of the order dated 21-7-94 is annexed hereto

v & marked as ANNEXURE- V.

contde s «5/=



—

e ®.

~ PP B
Lamtrsd A0 00de

BREN

applicante.

A*f‘a

Y w D - ' ./

'v) That theredfter more than %(ten)

Manipar poli"'e service(Mps) officer., o
who were much Junior to the petitioner
have been posted/pro’moted to the cadfe-

posts of the 'S‘uperintendgnlt of Police

_or its equivalent. And to this _effedtl

on 3-9-94, the Governor of Manipur was

pleased to order the trans fer and pos tingé'
of the aforesaid IPS/MPS. Officers with
inmediate effect vide Order No 3/ 3/94-?01/

DP(Pt) Commnicated under the Signature

 of t‘qe addit ionai Secretary tothe Govte

. of Manipur (ANNEXURE- I)

vi) That Sri Mani singh, Manipur Police

' Service was Deputy Commanding Of ficer

(equal to the Rank of Additional’ g

Superintendent of Police) of Tth.Bn.

Manipur Riffle and was pronoted to the

Cormanding Officer Sth- Bn.Manimr Riffle

vide the imrugnéd order aforesaid dated
3-.9.94. (MNEXURE—I) ‘without cons idering«
the case of pronction of the applicant |

heretQe.

vii) That two Manlpur police Service

"Officezf namely Shri M.Karnajit Singh and
Shri M.Sushil Kumar singh were aluo‘promo-
ted .tc:> the Indian Police Servicejand both
the Officer aforgéaid ‘were Juniors | to the

,‘coxitdo . ‘('6/:-_5
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1) “For that the applicant s a

Citizen of India and he belonhgs
to 1990 batch Indian Police Service

and was promoted to the Rank of

Additi enail‘» Superintendent of Police

on 21-7-94. The applicant was sele-
cted for appointrnent to the Indian

Police Service on the basis of Civil

. service Examination ;1989(ANNEXURE-II)

" and he was given permission to

abstain from Probationary {:raiﬁi'n,g -
(‘ANI\TEXURE-II.I) «The applicant was
given Seniority of 1990 batch.It
has been decided by the Hon'ble
Supreme Court inv a case reported in
A+I.R. 1991 s¥. 1150 that the
Candicdates Who are eligible for
appearing again in the Central
/service Examination should be
allocated ';:'i;eir - oﬁiginal Seniorihty'
in the Indian Police Serive/éent;al :

Services,Group~A as the case may

‘be even if they join training‘e‘t a

later date.The applicant's case was

also covered under this guj.deliri'es,

. and ignoring his Seniority, other

Manipuf Police service/ I.P.S.Officers
were given proniotions-&id that be;lng

N

. eontGe ee 7/~



Ce’_-'

the position, the impugned order dated
3-9-94(ANMEXURE- 1) is vitiated by

malafides and is arbitrarye.

ii) For that the applicant®’s earlier

Seniority on the basis of 1989 Civil

L]

Services Examinations was nct maintained
and the applicant was not given the
benefit of Exempted Probationer.Which
has affécted his Seniority and as such
the impugned order Gated 3-0-04 is
violative of the Statutory rules, guide-
lines & ar‘tic‘le 14 & 16 of the EX

Constitution of India.

7/

iii) For that the Respondent NOe2

shadld give all due benefits to the
exenpted probationers in view of the

amendrent i:o the Indian Police service
(Regulation of Seniority Rules,) 1988.
and that being not done, the applica;zt
has suffered very badly as his promotion
was not cons idered om the basis of

the Senioritye.

iv) For that the Respondent No+2 has
ignored the directives contained in
letter No 1-14012/4/91-Ips-IV dated

27-4-94 issued by the Deputy Secretary

contBee 8/~ '



to the Govteof India, Ministry
vl of Home Affairs, New Delhi
(ANNEXURE- VI) while considering

the promotions & as such the

impugned order dated 3-9~94 is viola-

’
(9]
.
IS
4
%t

tive of the principal of natural

"~ justice.

A copy Of the letter dated 27—4—-94 is annexed

hereto & marked as ANL\EXURE-VI .

v} For that the Officers Junicr to
the applicant were promoted ignoring
the Seniority of the applicant and
as such ;!:he impugned order is liable

to be set aside.

vi) _For that the applicant is entitled
to be prclxnoted on the basis of the
geniority as his Seniority can't be
depressed as decided in case Mchan
lKumar Singhania VS-Union of India

. & Orse(AIR 1991 Supreme Court, 1150)

6+« DETAILS OF THE REMEDIES EXHAUSTED ¢
‘ o The applicant declares that he has
availed of al) the remedies available
to him under the relevant service

Rules etce.

contCee 09/"‘
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The applicant had drawn £he
attention of the Respondents Nos 3
and- 4 in the matter of res toration
of his original Seniority; but no
action was taken. and thereafter
again the apbliéaqt had submitted
a representation before the Respondent
No.4, buf/:g évail & the applicant's |
Senioritywas not r@ntored on the
basis of 1989 Civil Services
Examinations as a result of which he
was appointed to the IPS in the

year 1990.

< ’

copy of the Representation aforesaid is annexed

hereto & marked as ANNEXURE- VII.

7. MATTERS NOT PREVIOUSLY FILED

OF PENDING WITH ANY OTHER COURT:

_ That the applicant declares that he’

had not previocusly filed any appli-
cation, writ petition or suit regar- .

ding the matter of which this appli-

cation has been made, hefore any Court

/ .
or any other authority or any other”

Bench of the Tribunal nor any such

" application, writ'petition or suit is

pending before any of them. -

contdo cee 010/“'



8. RELIEFS SOUGHT ¢

rgem . . 1 .cungl

9. INTERIM ORDER,IF ANY PRAYER
FOR__/

In view of the facts mentioned
in para 6 above the applicant

prays for the following relief(s) «

i) for restoration of original

‘geniority on the basis of 1989

Civil Service Examination as a
result of which the applicant
was promoted to the I.P.g. in

the year 1990.

ii) for giving benefits és adni-
saible to the éxempted probation-
ers in the licht of the contents
of the letter No=114012/4/91-IPS-
IV dated 27-4=-94 (ANNEXURE- VI

1ii) for considering his promotion
to the Cadre post of Superinéen—
dent of Police or its equivalent,

in the next batch of the pfomotion

iv) Any other relief(s) to which
the applicant is entitled to in

the matter of the promction.

- Pending final decision on the
applicant, the applicant seeks

the interim relief.

Contdoa.].l/-
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10 . PARTICULARS OF BANK DRAFIT/

POSTAL ORDER FILED &

11. LIST OF ENCLOSURES 3=

(1) The Respondent No.2 be directed

to cons ide the case of the applicant
duri-ngl the next batch of proﬁ\otions

and none of the Officers Junior to |
him should be promoted and posted .tQ
Cadre post of. Super intendent of Poliéé
or its equivalent, till the applicént‘s

matter is first decidede.

\

That the applicant has deposited a sﬁrn
Oof Rs.50/- (Rupees Fifty) only Vide
Indian Postal Order No.03/883924 dated

30-3-95 issued by the Head Post Office,

oi

Guwa.héti, in respect of the applicati

fee.

1) Copy of the Order Noe 3/ 3/94=p CL/
' pp(pt) dated 3-9=-94(ANNEXURE-I) »

2) copy of the Order No. 13011/ 18/90-

aIs(1I) dated New Delhi July, 1990

(ANNEXURE=-II)

3) Copy of the letter No«130 11/28/90=-

AIS (1) dated New Delhi 15-1-91

( ANNEXURE~- II 1)

contd- oe 12/“'
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5)

6)

Copy of the Onier No 1-- 140 12/5/90-Pers

v New Delhi dated 4-4-91(ANNEXURE-N

1

Copy of the Order No.4/ 15/93-IPS/DP,

Imphal dated 21-‘7-94(ANNEmRE-v)

Copy Of the letter No 1-14012/4/9 1~

IPS-1V New Delhi dated 27-4-94

" (ANNEXURE=VI) o

7

8)

Contde VERIFI CATION

Copy of the letter written by the

applicant to the ReSpondent Noe (4)
( Avm eping — VA )

Copy of the letter No I~-14012/4/9 1"'

IpS- IV New Delhi dated 12-5-94. .
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5, : verification. - -

I1,8ri Christopher Doungel, son of sri

Chungkhokai Doungel,- aged 30 y'eam, working '

' as additional Superintendentv,of Police, Kakching

8m in Sugnu Sub-Division in Dist.Thoubal,resident
of HOI-IN , Sanjenthong, Imphal- 79500 (Manipur)

do hereby verify that the contents of paras .}.?9.4 ’

6 & 7 are true to my perscnal knowledge, and paras

5,8 9 & rests are belleved to be true an -legal advice
and that I have not supmmesSed any material facte.
. . ) . ] .

- . ]

Date t= 27=3=95.

APlace - Imphal (Manipur) .

Al

A@k/;fof’)—/é}a »'D(X//U§é'/;>

Signature of the Applican
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" GOVERNMMENT oF MANIF UR | .
DEPARTMENT OF PERSONNEL & ADeivN TS/ s DTy R:FORS
- (P ERSONNEY, DTVTS TON ) C

.
Ui . LI SN

" .ORD:RS BY THu GOV RNOR @MA{IT> UR

Wners sl apans

Tphal,” th 3rd < sptemb r, g4,

N°‘3/3794~th/DF(Pf)A The Gov rnor of Manipur is pleageg - s i
to order the transfer and postings of the followihg TIPS/ WS

officers with inﬁediate'effect and until fﬁrther orders

in the publie interesty. | :

$1:N0.  Name of offigers ~ - *P&age;of posting
1 2 - TEETEE -
+ Shri’ N.Shyamananda' S.ingh, - As S.p. Senapati, '
IPS,CO~1st M,R. : -
tzf/‘&hri A Romenkumar Singh, AS SP Imphal ang
*PS,5P Imphal., , Co-1st MR in addition i
* Shri M.shantikumer & ingn, As 5.p. Nap,
MPS, ‘&R CO-5MR (attach:d +q PHY) 4 ' '
"4e  Shry M.S8shilkumar S!tgh, A As s.p, Tamenglong,
. MPs, sp, maB '
Se - Shri A.Rajendra Singh, ™~ AS C.0. Home Guards, ' RS
v MPS, Sp, Tamanglong
\B/Shri M. Mani Singh,mps, As C.0. 5MR
l?y.Condt.,:lmﬁlgR : _ . . '
7+ Shri W.Msenakums 3ingh, . as security Officer i
MPS ,C.0.2Mp S ‘ ’ .
8. ;Shri'L;M.Khaute,IPS‘?A" " A&s C.0.2nd M,R.
SP Thoubal, * ; ;
9. Shri‘N.Kipgen,MPS y AS Supcriﬁtendent
Security Offic.r, : ' " of Jai1l,
10. Shri S.1bosana Singh,Mps * - AS S.P. CMT
Superintendant ¢ Jail, :
11, Shri S.Vaiph»;i\,MPS, : As ATG (HY) -
. SP,CMT ) L : : ‘ .
12. Shri Th,Joykumar Singh, Y © 45 S.P,(CID)

MPS,CC~Homz Guards,

13. Shri Md. abdur Rshaman, 103, X 4s C.O.7MR
‘ t

'

7140 shry p, DoUngelfrps',7Q a5 8.,p, BiShnupur
T C.0.7th MR, . o ,
«“}‘ ‘ . ' . ) . . =.A7«.\;
" Contd,,2/. | N
f y
B .
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15< shri M. Kernajit Singh,ms X . as s.p. Thoubal.
S.P.Rishnupur, ‘
167 KRxx R.K. Tutusana Devi, As DEP(CTD)
A’.C'list I\'I.R. C
17. Shri M.

Chaoba $ingh, ' AS 2C.lst MR.

MPS, DSP (CID)

. 24 Officufs at Sl.Nos.' JE 6 end 16 shall move fixst.
‘ No joining time is allowed %n public interest.

.

ndst .No .&/37/13/04-px (- 3 27

Cop$ to:-

-
',

Copy toz-

1.

!

By orders & in tlic nome of
Governor,
’ 3d/-
. Ng. udikham)
Additional Secr:ztary vo the Govt‘bf
" Manjpur,

‘6. Tha Dirzctor G.neia) of Polnce Manipur Jophol,
8.x1l1 IGP/D: '“ﬁ“/(Ométo.Of Ii. Rs., Police Diptt
. Manipur. * :

11. 421y Cfic'«r:«' cone:rnad, J

cn-.‘“l.ﬂn—uw"w.*m - . n-——m——_—-—-—no-wunb.s..-

"‘OV‘T"’NMF\I’J‘ oy MANIPUR
‘POLTCE DiPARDMSNT

\

_6 6 . .
T ”Ouul the 3rd September, 1

The, T.G.of Policu(L&O),rmL)al ' ?
All D.r .G.of Police,Manipur.
All Assti.Ts.G.of Police,Manivur,

- All €42 Dis<rict SsP including bTD(SD)/(CB)/N«B,

CMQ/DGCR/Wir“]@ga/V1q1]dnCu Manipur,
All Comdts.Manipur Rifles Bns.including HG(Vu)ml

" The Princjpa*,“‘qa,tanqgt.

The 4ddl.Director,FSL,Pangei.

The Accounts Offic.r,pil. ,

Persons ccncernsd, .&or nuC*Ssary aotion accoxdin<
P ersoanal “11‘0. N ‘

SEiE 3 \q\% “
{ 17 ThHéngthuam)

Aottty J.G.0f Police (ndm)
for Dircctor Gencrasl of rolice,

' "‘:-“: " Manipur, Tphal. .

-

s 8



No.13011/18/90-AIS(I) Q¢
GOVERNMENT OF INDIA ¥ ‘ ~
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES - -
AND PENSIONS R vt
* (DEPARTUENT OF PERSOUNEL & TRAINING), yi s
. C kkkkk . S N U=
. . Z = e OF
: ' Now Delhi, the - July, 1590. = oK '
. ’ - S~ ey
. - = gl
1o - o — im. ‘% ~
] EQFICChrlStOpher DOunoeJ. ‘ \ \(‘ ¢ \’) /;‘:{x
~°1=1n, Sanjenthong, , Sew S 0T
Imphal, Manipyge . ' o "
795001, NS
f":‘ . '-\'.,
Q}. 132 - LA
:Subj : Civil! Services (Main) ZExamination, . x989— iSelectglon 'fcw‘t .-j_

o ——

L --~\,gp"1m:ment ~to '-t?he IndLan__?ohc's Sei'vlce én the ' results

Sir,

Let' me extend a warm welcome to you on behalf of the
Central Cove;nment on your being successful in the prestigious Civil
Services Examination, 1989. You are being tentatively considered
for appointment to the Indian Police Serv1ce,__on.£hu~ults of the
Civil Services Examination,_1989. this is a t{gntauve a]locatlon
and may undergo a change within your. prefer s. After: the -
final allocation is made the formal offer of appointment- will?bé
sent to you by the cadre codtro..hng authontf of :the” service’ to
which you are finally allotted in the month of . Novembe/December,
1990. The offer of appointment will mdlcate the terms and
conéitions of your appointment to the ser)zce to which you are
finally alictted.

i
s/

: /

2, Iy the meantime, I am to requesi. that if you ‘are willing

to be censidered for appointment to the/service as porposed 2abové

you may report to the Director, Lal Bahadur Shastry | Natmnal
Acadomy of _Administration, ~Hussooria “dn 19th"1-‘.ugust, 1990 without

fail. A4 copy of the  joining “instufctions is enclosed. - In case _
-—-—you—dc ot Treport—to-the—Academy o the satqgate your candidatare™ —
for cppeintment will be liable to be cancelled -without further izt

AT

nocice. In view of the above please ensurs that “you send a -
telegram in the enclosed. form'A’ immediately on the roceipt Yof
this lctter both to this Deptt. and to the Director of the Academy
regarding ycur intention to Jjoin the training on the 1Sth . August
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' 3. Your attention is invited to rule 4 of the rules for the Civil
] Services Examination, 1990, In view of the provisions contained ‘
in this rule, you will not be allowed to join probationary training, !
which includes Foundational Course also, along .with candidates of 5
the Civil Services Examination,. 1980 if you intend to appear in, -
the Civil Services (Main) Examination, .1990. ° In thet event you- B
- will be allowed to join probationary training along with cendidetes ;
who qualify in the Civil Services Examination, 1990, Accordingly,
if you ‘have qualified . in  -the -~ -Civil Services
(Preliminalry)Examination,199C held on 10th June, 1990 and intend
-t to appear in the main examination to be held later this year and
‘ you accept proposed allocation of a service, you should not proceed
to join the Foundational Course but intimate this fact by telegram
e immediately as in the. enclosed. £orm "B jto “this- Deptt. and to the
Director of the Academy --also: ~On- receipt.. of..the  information in
this regargd, you will be given permission to akstain from
probetionary training. You will be governed in the matter .of
service conditions including seniority, by the rules and regulations
=y ' -applicable to the service to which youare finally allotted. -

OR
t

You were allotted to : service on 'the b-easis
of the Civil Services Examintion, 1983 ang- you Were . granted,
permission to absthin from joining ‘probationary Jtraining’ in prder,
to cnable you to take the Civil Services .(Main) ‘Examination, 19897,
In view of this, you\will ‘be gétting instructions®from the “Ministry,
of -’ for- joining" the Foundational’ Coursé’ as’
robationer.  Now “it' i5* upto ‘you' to 8écide,
whether to accept the \service proposed to be alloceted to.- you’
on thc basis of the 1988 oxamination or- service already allotted.
to you on the basis of ‘the 1988 examination. Pldase infor~ this -
Deptt. as to .whether you\will be- accepting the service on the
basis of the 1988 examination or - 1989 examination by deleting': the
appropriate -alternative in .form\'A’. - . ey i

h T < .
v s o e T e prsena~ G o ;
PRSI v D R S e .}Q PRS00 on JERPY R Dt

4, Yo travelling allowance is admissible to  your journey to
- Academy. . However, if you are already ‘employed’ under the Central
or a State..Government in a substantive capacity you are entitled”
to travelling allowance under the ‘relevant rules, PR

oy

e
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5. I may elso moention for vour information that a person
having mcre than one spouse living is not cligible for appointment
to Covi. Soxvice. It is porsumed thet ne such difficulty arises

in vour case. Your arc vequired tc execute a bond, as in the
onclosed form, underteking to refund to the Govi. of India the
money paid to you in the avent of your not completing t' =
Foundaticnal foursc to the satisfaction of the Director of tne
Academy. The bond, duly executed, shculd be submitted to the
Director of the Academy along with your joining report.

6. Please read the instruction carefully and acknowledge the
receipt  of this letter. | Pleese note that you are requireé to
sené te two telegrams o to this Deptt. and another to the
{Aéadgm vy concerned and that the —telegram will be either in form
'A' or form 'B' as may be applicable in your case. Please also
note thet if your reply doas not indicate your willingness to
accopt this offer, your candidature is liable to be cancelled

AN

without furthex notice. -

\ Yougs faithfull
Rnéé”"”

(V.K. CHE
UNDER SECRETARY TO THE GOVT, OF INDIA

2%



.-Ag already intimated to YOU, you wil) be

/ Yours faiﬁhfully, ;
P . 3
» - / \// .‘ F—
Add, Supdt of poy ?/\ ‘/k/—J ) il

, , : , V.K. CHERIAN

NJAN” Uk A”’“AL, hiveR SECPETIRY 10 THE GOVT, oF 1NDIA
4 i :,h -
!;
.-
Y | ‘
\4 | —
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No. 13011/28/90-A15(1) '
Government of India
Ministry of Personnel, p.g, ¢ Pensiong
Departihent of Personnel ang Training

LI *hdkhh _ . ’
' (5 i 795
New Delhi, ‘the Heverter;gg

SC\ ) - ! ~ ’ : q
n uwh/ww DOMT)G/Q (e, z.ﬁ‘zm) -
(7/0 /n«’.C__ DO\,’N(I(:‘L_ C,c;,\, ,7/7,,\/} )
, 170 - 1 AV ING A [RLAVES /
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Subject:~ Ciyij Services (Main) Examination, 1gug-

Permission to abstain S
from protationary training- '

Sir,

I am Girecteg to refer to your t'c—lecram/letter dated

-

and to say that since You intend to take the civiy Services (1531n)

Exar‘nir.wation, 1990, you have been pormitteq to abstain from probaticnary
training in terms of Rule 4 of the Civi] Services Examination Rules.
sent for fraining alongwith

the candidatos whe qualify on the Lasis of the Civil Services, 1999,




Sir, Asedasr,

(WOTE; The four years and nine years of service in this

g — .
@ / AML’/%M 0
MOST IMGLELIATE /7~
REG ST ERED/AD

| R 6\

N0.1-14O12{5/90-Pers.lv
Govemment of India/Bharat Sarkar
Ministry of Home Affairs/Grih Mantralaya

New Delhd, the &% - &~ 7/

To

As per list attached (46 Candidates)

-

SUBs- Appointment ‘to the Indian Police Service on the

results of the Civil Services Examination, 1989,

The Government of India are pleased to offer you an '
appointment to the Indian Police Service on the basis of ,
your success at the Combined Competitive Examination
conducted by the Union Public Service Commission in .

The appointment is subject to your being found .

“suitable for appointgent in Government Service,-

2, The conditions of service in the I,P,S, are laid down
in the Rules, framed from time to time under the All India
Services Act, 1951 and you will be governed by these Rules,
While any authoritative statement of terms and conditions
can be obtained from the Rules alone,  for your ghidance
some of these terms and conditions are summarised, in
general terms below s~ -

Junior Scale B, 2200-75-2800~EB-100-3000

Sendor. Scale . - ,
(2) Time Scale k. 3000-100-3500~125~4500

M

(0) Junior Administrative.Crade fs, 3700~125-
| 4700-150-5000,

, . Provided that a member of the service shall be_appointet |
to the senior.scale o his completing 4 years of service, -
subject to the provisions of Sub-rule 2 of Rule 6A of the’
125 (Recruitment) Rules, 1954 and to the Junior Administra-
tive Grade on completing 9.years of ‘service,

rule shall be calculated from the year of allotment
apsigned to him under Rule 3 of the IPS (Regulation
of Seniority) Rules, 1988,

..02/" PR

——— e B
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’ ‘ years,

i o (Note 2:

(Note 33

(ii)

. em e R e e w—a— -

the State Governmént'cohcerned'Or'fheTCentral"Government

— e m———
. — . em—

-2m .

Selection Grade ~ B, . 4500~150~5 700

Super Time Scafe:

© . DIG- .k, 5100-150-5400 (18th year of later)-
- 150"’61500

“x
IG - - B, 5900-200~6700

Aﬁove Super Time Scale:
DG = R, 7300-100~7600/7600-100-8000,

Initial pay on appointment to the service will be the

‘minimum of the Junior Scale, Viz, fk, 2200/-Per month 2nd and
5rd increments might be earned*in~bhe~igglop Scale in advance
on passing the prescribed departmental Examination early), On
appointment you will be entitled to an initial uniform grant

3200/~ and renewable grant of B, 1500/-after every 7

v ¥

Wherezs 21l members of the Service would be encitled to
draw pay in the Senior Scale, subject' of course to their
suitability and after the first few yecrs of service as

.Assistant Superintendent of Police, The number of those

who would be entitled to draw pay insine Selection Grade
of B, 4500-150-5700 would ordinarily be limited to one
fifty of the total number of senior poste in the State),

On appointment to the post of Superintendent of Police,
an officer will be entitled to drewn pay in the Senior
Scale, T

The posts of DIG Police carry scals of pay of Bk, 5100~
150-5400 (18th Year or later)-150-6150, The posts of
1G carry scale of pay of I, 5900-200-5700. The posts of
DG carry scale of. pay of ks; 7300~-102~7600/ 1600-100-8000,

Dearmess Allowance will be admissible in accordance ~ith
tae ALS (Deamess Allowance) Rules, 1972,

£LTO CATTON
Urnder the Rules of the Service you will be allocated ta

ong of the State/Joinﬁ_Staté Indian Police Service .
Cadres.and will'mostly be required to serve elther under

T..e name of the cadre to which you shall be allotted wil
te comaunicated to you. later, The Government of India,
rovever, retain the right -to require you to serve any-
Waere 1in India or abroad whether under the Central
Government, any State Govemment or & Public Eenterprise
or a local body substantially owned or controlled by the
-iv.ai Or a State Goveriment, - '

.0003/"
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(1i1) _2ROBATION

You will be on probation for a period of two years from the
date of appointment and you will te required to undergo such

training and pass such examination as may be¢ prescribed., The

Central Government may, however, extend tac period‘of_proba~
tion further, As hds been stated earlier, o1 fulfilling
certain prescribed conditions.about the passing of the pres-
cribed departmental examinations, you will be entitled to

‘advance,increménts in-the Junior .Socale of pay from the date

Sea

‘following -the.last day.of such examination, Failure to pass

the prescribed examinations or to complete the period of
probastion to tne satisfaction of the Central Government wil:
on the other hand, render you liable to discharge from servic
as prescribed in the Rules (or if you are already in Govern-
ment Service, to reversion to your substantive pest, if any
under the Central or State Government on wiich you may be
holding a lien),

(iv) On satisfactory completion of your probation you will
be confimmed in the Sewice,

(v) RETIREMINT % PEISION

The age of superannuation for officers of the All
Ingia Services is 58 years, However, an Officer
can retire, or can be retired by Govemment, by
giving a previous.notice of atleast three months
on the date on which-he-completed 30 years of -
qualifying service orittains the age of 50 years
or on any date thereafter to be specified in the
notice, - There is alsoc provision for IPS officers
to seek voluntary retirement on completion of 20 -
years of gualifying service by giving a notice of
three months,. subject to acceptance by Government,
The retirement benefits which will be admissible
to you are contained in the All India Sewices
(Death-Cum-Retirsment) Benefits Rules, 1958, as'
amended from time to time,

(vi) FAMILY PENSION SCHELE:

The Scheme regarding family pension has been,
liberalised to provide that an officer's family
(which includes husband/wife and minor children)
will be-entitled to receive a family persion in
the event.of his/her death while in-service-or-
after retirement, if at the time of death, theé
retired officer was in receipt of a pension, The
monthly family pension would be sdmissible on the
scales provided for in the Rules from time to time,

S Ry
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(ix)
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The pension 1s admigsible for life o vne wigcew/
. widower and thereafter, in Lho case of ginor

‘children till they attain tas age of 25 years in

" respect of sons and 2% years of age or marriege:

in respect of daughters, ths benefits heing

restricted only to ong persan at a tima, HOWev:
in the.czse cf an officar wos has oni dn [ oyears
‘continuous service prior to nis cdeath widle sbil

" in service, family pension for & period of 7 yea
from.t ne date following the date of his death or
 £i1ll date on which the officer would have att-in

the age of 65 years hzd he/she remgined alive,
whichever period is shorter, will be 50% of the
basic pey last drawn, subject to a maximum of

B, 2500/- p.m.

EXTRA-ORDINARY PRISION

In the catter of extra-ordinary pensions, office
of the 411 India Services are govemed by the

'.Rules of the State Government, if death or dis-

ability takes place ot a time, offider is gervir
in connection with the affairs of the State Govi
concerned, However, an officer within bhe year-
of his appointment can opt to be governed by the
Central Civil Services (Extra—ordinary Pensions;

" Rules, even if he/she can do by writing to the

Accountent General.concerned after he/she has

- been 2llotted to the State Geoncerned, An offic

who is serving in connection witn the affairs of

~the Union- at £he time when the incident entitliw

him to en extra-ordinary pension arises, is _
governed by the Rules applicable to. the Central
Service Grade 'A'. '

LEAVE AND OTHERRRULES

" You will be governed by the relevent rules and

reguletions as amended from time to time appli-

_eczhle to the members of the Indgian Police Servic

in the matter of leave, conduct discipline and
appeal, Medical Attendance, Provident Fund, Tra-
velling Allowence ete, : ‘

COMPUL SORY IWSURANCE SCHEME

The All Ingia Services Group Insurance Scheme,
1980 will be appliceble to you, Under this
Scheme, you will have to pay upto a subscription

of Rk. 120/-p.,m. and insurance cover will be

R, 1,20,000/=. In 2ddition to the insurancs

cover you will be.entitled to benefits from the
Savings Fund under the Scheme,

0005/~'
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(x) OTHER CONDITIONS '

You will be subject to such further conditions of
service or to modifications in the existing

g o conditions of service as may be.made applicabls
B to the Indian Police Service from time to time,

(xi) AGRERMENT

‘On appointment you will be required to execute an
agreement in the attached fom binding youself and
one surety jointly and severally to refund in the
event of your failing to complete probati~n to the
satisfaction of the Central govermment, .y money
paid to you, consequent.on your appointment ag a
probationer, In the event of your accepting this
offer of appointment andg reporting for training
at SVP National Polioce Acadeny, Hyderabad, you .
will have to execute the agreement and deliver the
“same, daly executed, to the Diretto’r, SVP National
“e Police Academy for onward transmission to thig

,_ Minigbry, (Yo may bring with you the s reement
leXAﬁignedbv*5ﬁ5¥§§§%£v“bu et 2

%Ezgﬁmanhwanduaffix~themdateuanlxb ing
v DLCL Gharge ab. the Acadeny, (No date need be

fixed by the surety below his signature),

: © (xii)  DECLARATION ABOUT MAREL 4CE

{ | ) : Under Rule 5 of the Indian Police Sermice (Recrait-
{ : ment) ‘Rules, 1954, a person having more than one
: Spouse,~living igs not eligible for appointment to
the service, The Central Government, may however
if satisfied that such marriage is permigsible
‘ under the personal law applicable to him/her or the
‘o other party to the marriage and there are other
‘ grounds for so doing, exempt any person from the -
operation « this provision, This offer is, there-
fore, conditional on your signing a declaraéion in
the form enclosed ang submitting it to the Director,
SVP, National Police Academy, Hyderabad, at the time
Of joining the Academy for training, 1In case you
have more than one wife/husbang living and you'wish
o to be exempbted fronm the operation of the said pro-
_ vision, you may furnish the full facts of your
case to this Minigtry immedkately, to ehable the

Government of.India to take a declsion in the matter

(xiii) DECLARATION ABOUT CLOSE RELATION St

On appointment you will be required to furnish
information in respeot of your close relations in
the attached form (in duplicate) aud deliver the

4

\z séme to the Director, SVr, National Police Acadeny,
, Hyderabad at the time of joining the Academy for
, ¥/U training,

&WE?}M verib/-

A AN ot e - - e ——. .
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.3, All the rules ang regula-tions relating to IElNQu S
sg, Indian Police Service including those referred to in sub~§§§
paragraphs (i) to (vii) of para 2 above are contained‘in a™
hand-book entitled "All India Services Menual" which oan be!
had from the Mansger, Government of India Publioations,Delhi
You are advised to sobtain a copy of the book and go through
it carefully in particular the conduot Rules, the DLsoipgfn
end fppeal Rules, the Pay Rules, THE PROBATION RULES ANVD
the Probationers Final Examination Regulations, :

6=
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4, The inforgation provided in tnig letter is for the |
benefit of the new-comer to the Service and cannot be made
the basis of any rights by an appointee ang all watters reld
ting to the various conditions of service referred to abovo,
shall be governed by the statutory rules and regulations on
the subject and the orders of the Central or State Govein~
ments as the case may be, ' : '

5, If you accept this offer, yod'will have to join i

Foundational Course in August=Sept ember, 1991, Necessary i
instructions in-this regdrds will be 1ssuad To you in due
course, You will have to exedutes the agreement, declera-
tions etc, at the time of joining foundational courses,

‘ ; Pleaéé iﬁforﬁithisfﬁinisﬁry by Telegram (Telegraphio
' Address ?HQMEJL&thﬂﬂﬂlbwwf in. z of the receipt
of this letter, whether you accept. this offer of appointment

7. The Government of India take this oppoutunity to
convey their good wished to you for. a:successful career in
“the public service,

~

Yours faithfully,

( N,K, SINGH ) '
JOINT SECREFARY T0 THE GOVIT,OF INDIA,

No.I~14012/5/90~Pers.IV. Dat ed: ’

e Sy -

4

Copy forwearded to ;-

1, Deptt, of Personnel % Training (ATS-I Section) w,r,

to their letter No, 13015/4/90~A15(1) Dated 3rd-
December, 1990, o

T D M ke <= < <

Ry

2, - The Secretary, Union Public Sewice b&mmié@f&ﬁl
New Delhi, o '
r3. The Directgr,,SYP,National Police Academy, Hyderabag \
4, . 50 Spare Copies for Péfs;IV:Desk. " ;
v // v
E?L&Vg5¢>/l/
( JOSAPTA )
DESK OZFFICER

I



SN Sy Pa i
LR AT

! !

Lovernnient of tanipur "
rtaent of lersonnpl & Admnv;thoxms

s
;

-

) | IS ot

oo - (rerscnnel u1v1alon) L

P : - - e

: o : . s '

S TR, . RRARRISR IR

R L CRURE Y Tl u(,Vu?I’C‘Q,uA‘\‘ILUR ey BT

.\ -TImphel, the 21st GE suly, 1994, LU
I 0 - ..“,. *

5.&*3Wo.4/15/93 IP ‘L . The uovernor of dantpur is: pleased

to prder that phrl Christopher boungel, TIPS (MT- 990),’

©. .3DPC/Sugnu is: appo;nted on promnotion to the IP Senlor ’
» '-ucale of Rs. 3000 100- 3500 125-0500/- with meedlate.tl:‘

. H,nffect K ) ' EE
vl 2;‘: . Cns his ap901ntment to ueniorAIPS scale, 'Shri -
C Doungel is transferred and posted as Addll, 8P/Kakching

* PR

5, - v.\ )
ol wlth umwedlate effect, v R I O
‘.‘ \ L. ) . i o . ) '. U
[3 { e v - [y i . B , ~ N .o
'35«5 e o . Dy order and.in the name of the .-
AR ‘ ’ " . Governor S e
o “ - ' G R
S : , ' o - Léa__>" ' C
e -~ ! ( Mg. Lyikham ) .- . P
. ‘ : ‘ AdaliSecrétary(DP), - Government
: ' : . _ of lanjpur,
‘ Copy to:i- o (U
}.' 1. The Seccretary to Governcr, Raj phavan, Imphal.
: s 2, All FeD5se O ‘Advisors.to Governoxr, Monipur. o
IR 3, The E.5. to Chief Secretary, CGovt.of [lanipur. . B
.. . 4. The P.Y. to Vigilance Commissicner,Govt.of Maniyur.:
+ 5, The Chief Secretary, Govt.of Tripura, Agartala.
- 6. The Sccretary, wovi, of ‘India, liinistry of Home
4 Affairs, bew belhi, o '
+ 7. The U1rector General of Pelice, Mgnlpur. o
‘5. All " IGP,DIsG/usk/Commandants of HRs Folice. Dept.,
) 9. The Accountant General (A&E), hanlpuL
10. The Joint Secretary (Home), Govt.of Manipur.
1lt~5hr1 hristo;her uoungcl, 115, oDrc/qugnu.\
.12. A1l Treasury Officer, iuilil .ui. oo
-+ 13, Guard File/rersonal File. . B .
' L4 e S e
A :
. V”HM
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) Ne, I-14012/24/91.I1P5.IV )
v . Government of India/Bharat Sarkar * ///
Ministry of Home Affaire/Grih Mantralaya . |

New delhi, the 277 April, looe,

To _ |
Zhe Chief Secretary of all State Governments
~=Xcept Arunachal Pradesh, Goa and Mizoram,

://

Subject:~ Fixation of year of allotment of
exempted Indian Police Service
Probationers, o

Sir, .
: I am directed to invite a reference to this
MinistrY's letter of even number dated 20th August, ‘1991
on the subject mentioned above and to enclose herewith a
copy of Deptt. of Personne]l 2 Training's Notification
-No,1401¢/56 /90~415(1) dated 20=1-1694 amending the IPS
(Regulation of cenio ity) BRules, o088, )

2. In view of this amendment, the 'Year of Allotment!

- of exempted nrobationers who had sought permission from
Department of Personnel & Training to abetain from joining

probationary training in erder to appear at the next Civil

- Services Examination, will ke the year following the year

of competitive examination. ‘

3. - In the case of Probationers who are permittecd to join
training alongwith probationers of a subsequent batch on any
other grounds, their year of allotment depends upon *-~» year
of allotment of probationers with whom they join trai a,

4, It is therefore, Tecuested that the State Governmente
may cive all due benefits to the exempted prokationers in

view of the aforesaid amendment to the IPS(Regulation of ST K
seniority) Rules, 1988, )

Yours falthfully,

Wi

—

, - . ( V.K. PIPERSENIA )
DEPUTY SEGRETARY TO THE GOVT. GF INDIA,
No,I-14012/4/91-IPS-IV ‘Dated:- - =4-1994
Copy to:- 4 ,
1) Joint Secretary (UT), MHA i/r of AGMU Cadre IP¢ Officer,
2) Deputy Secretépy (AIs), DOP&T,

( V.K. PIPERSENIA ) -
\w DEPUTY SECRETARY TO THE GOVT, OF INDIA,

W |
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Shri Salchhuana IAS ‘
Cemmissicner Dept, of Persennel
Govt.of Manipur Imphal,

Subject: Resteration of Original Seniariiy etc,

'Sir,

I have te draw your kind attention to my earlier Trepresentation

‘regarding restoratien ef my earlier senierity en the basis eof 1989

Civil Services Examination as a result of which I was appeinted to
the Indian Pelice Service in the Year 1990, You may recall that in
pursuance ‘ef Supreme Court's erder'the Indian Police Servige
(regulatien of seniority ) Rules 1998 was ammended previding that
all benefits of the year of examinatlon are teo be glven to 'exempted
probationers' Ta these whe had been given due permissioen by the
Gevernment of Incia,Ministry of liome Affairs to appeax again in the
Civil Services Examination and allewed td join later,

In this cennection, I weuld Like to pelnt eut that such benefits
had been extended to simllarly placed IPS officers of the state viz,
Shri Rahul Rasgetra(SP Senapati) ans Shri &nish Dayal Singh IPS
(peincipal MPTS Pangei)s Mefeover,the Government of India Ministry
of Heme Affairs vide letter Ne: 1-14012/4/91=IPS-IV dated 12th May

" 1994,had in reply to my representatien also advised that my case ;' )
fpe decided in terms of their earlier directivd® csntained in letter -

No: 1-14012/4/91-IPS-IV dated 27th April 1994(copies included), ,
x&I would therefore request you teo kindly extend the benefits - -
te me,fer which act ef kindness I shall remain grateful. ‘

Yours faithfully-

(Christopher Doungel IPS )
SDPO Sugnu, Dist, Theubal
, IFS 1990 Batch,
Copy to: _
1. DGP Manipur:fer faveur of kind information,
2, Perseail file.

o
£
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. No. I-14012/4/91-IPS~IV : (A

Government of India
Ministry of Home Affairs

New Delhi, fhe, May, 1994

1 2 MAX337
The Joint Secretary(DP),

s Department of Personnel &
§ 7/ Administrative Reforms,
? \/ / Governme nt o Manipur,
- IMPHAL

Sir,

: I am directed to refer to State Qovernment
- ~letter No.4/15/93-IPS/DP dated 17-1-1994 regarding
(_/:ﬁc change of year of allotment of Sh. Christopher Doungel
- é/ IPS officer of the State Cadre and to invite ttention
' (] to this Ministrzzs letter of even number dated |

27th April, 199 copy enclosed).

‘ /) 2. It 1s reuuested that the action may be taken
- in the light of letter referred to above, -
et “ Yours faithfully, -
et My

‘ PRE a1 : . "\ : g \J| I/u \
A ’(’ LA R ; '\‘(/[/(’L\\.S-"‘ 4

(S.K. GHOSE)

o - . ».  DESK OFFICER
. Cgifff . L \ g
EEUPP O B ‘ (\1' = ~
'\‘-4_':‘\{‘ (o w"‘ﬂ 5*(‘)—" . : ' \ - L
| ey ' ' '

"

RTINS, AL KBS on 4 v & Capte e - e S
,

‘v
g




T
1

‘; ‘2‘69\1—\/ ‘)‘;‘:“ (‘M

=~
sl 95
C Pr‘/‘ﬂ"‘»/ w)"

DISTRICEs IMPHAL
STATEs MANIPUR--

IN THE CENFRAL ADMINISTRATIVE TRI BUNAL:

GAUHATI -BENCH:

0,A, NO, 71 OF 1995

In the matter ofs:

Shrli Christopher Doungel, IPS
S/o Ch, Doungel, of HOI-IN, sanjenthong,

Imphal ~-795001 (Manipur).

1.

3.

4,

~ «esApplicant

«Versus=

Union of fndia.

represented by Secretary to the
@vernment of India, Ministry of Home
Affairs, New Delhi. '

The State of Manipur, represented

by the Secretary, Home, Gvermment of
Manipur. :

The Director General of Police,
Ma-nipur, |

The Commissicner,

Department of Personnel & Administrative

Re forms (Personnel Division),
Gvernment of Manipur,

. s Respondents.

-AND-

In the matter of:

Yo

Affidavit-in=-opposition on behal £

of the Respondents No. 2 (represented

by Chief Secretary, Government of |
Manipur) and No.4 (Commissioner, DP).

0002/"
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AFFIDAVIT-IN-CPPOSITION ON EEHALF OF
RESPONDENT'S NO, 2 (CHIEF SECRETARY, MANIFUR)
AND RESPCNDENFS NO, 4 (COMMISSIONER, DP),

I, H, Deleep Singh Deputy Secretary,
Department of Personnel & Administrative Reforms
(Personnel Division), Government of Manipur, do

hereby make oath and solemnly affirm as follows:

1. That, I am at present serving as Deputy
Secretary to the Department of Personnel & Adminis-
trative Reforms (Personnel Division), Gvemmment of
Manipur, I am authorised and competent to make
statements in reply on behalf of the Respondents
No, 2 the State of Manipur which is represented "by
'its Chief Secretary and Respondent No, 4 the Department
of Fersonnel & Administ rative Reforms, Personnel |
Division, Government of Manipur in the above O.A,

No, 71 of 1995, I have gone thm/ugh and fully examined
the contents of the application filed by the
abovenamed apﬁlicant in the O.A, abovementioned.

In ‘reply to the' said application, I am making state-

ments as herein below ¢

2. That, save and except those which are spéci-
fically admitted or answered hereinafter all thé

other allegations are denied totally.

3,  That, with reference to paragraph 1 of the
application, it is to state that the Government Order

No. 3/3/04-Pol/DP(Pt) dated 3-3-1994 mentioned

Q)ntd. Y 3/-

Yr—
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therein and shown as Annexure -I to his appli-

cation, is true to official records.

4, That, with reference to paragraph 2 of the

petition, it is to state that there is no comment.

5. That, with reference to paragraph 3 of the

petition, it is to state that there is also

no comment,

6.(1) That, with reference to s_tzlb—paragraphs (1)

and (i1) of paragraph 4 of the application,

there is no comment as they are being matters i

of record.

(2) That, with reference to sube-paragraph (iii)
of paragraph 4 of the application, it is to '
state that the letter No. 1-14012/5/90-Fers IV
dated New Delhi, 4-4-1991 (Annexure - A/4 to

the application) is wholly an offer for appoint-

ment giving necessary tems and conditions.

Tt is to state that the applicant was
appointed to the Indian @blice Service ( on probation)
with effect from 15-9-199 1, vide Govemment
of Indla, Ministry of Home Affairs Order
. No. 1-14012/5/90-PER8. IV/IPS-IV dated 27-10-1992.
True Copy of the above Order

dated 27-10-1992 is annexed herewith

as ANNEXURE -R/].

Contd. .4/~
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(3). That, with referénce to sub-paragraph (iv)
of Paragraph 4 of the application, it is to

state that the applicant was t;‘ansferred and

posted as Sub-Divisional Folice Officer (in short
$.D.P,0.) at Churachandpur under Govemment Order
No. 3/0/86-IFS/DP dated 28-10-1993 at the very

initial stage of his service in this State.
True Copy of Order No.3/0/86=1PFS/DP

dated 28-10-1993 is annexed herewith
as ANNEXURE = R/2.
Thereafter fhe applicant was transferred

and posted as Sub-Divisional Police Officer/Sugnu,
vide Gverment Order No, 3/3/94-Pol/DP dated

19-3-1994.

Trae Copy of Order No.3/3/94-Fol/DP
dated 19-3-1994 is annexed herewith .

as ANNEXURE = EZB.
As seen from the above two Gve mment Orders,

it can be said that the applicant has got expe-

riences as Sub-Divisional Police Officer in two

I —
different Districts, one at Churachandpur District

and the other at Thoubal Dist#ict in total less

" than a period of one year prior to his appoint-

ment in the IPFS Senior Scale under Govemment

~Orger No, 4715/93-1PS/DP dated 21~7-1994 ( as shown

in Annexure -V to the application) by giving

Contd. .5/~
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the status of Additionél Superintendent of
Police ( in short “Addl. S.P.") and being
adjusted to the Cadre post of Additional

S.P, thereof.

mrimsm e
€ e

In other words his experience as 8.D.P.0.
in terms of the above Gverment Orders dated

28-10-1993 and 19-3-1994 was to commence or

to be computed with effect from 28-12-1993

to 20-7-1994" thereby having received a short

experience as a S.D.P.0O, during which he was

‘ given junior scale ‘alongwith other benefits.,

After that short span, the applicant was however
given the status of Additional S.P. being adjusted,

PR

to the Cadre post of additional S.P, and was

posted at Kakching taking into account of his

W@gﬁ;&én .0. Thhs the posting
of the applicant at that relevant time under
Government Order No, 4/15/93-1PS/DP dated
21-7«1994 (vide Annexure=-V to_his"application)
is quite justified. By the said Order the appli-
cant was appointed to Senior IPS Scale also being
adjusted ta al cadre post of Additional Superin-

tendent of Police,

(4). That, with reference to Sub-paragraph (v
of the paragraph 4 of the application, it is
to state that 17 (seventeen) police officers
in. this State were transferred and posted as
shown in Annexure-I of the applicant's applica=

tion., As submitted earlier above in paragraph§

Contd. .6/=
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of this counter-affidavit, it is to state that
the applicant has got a short experience in the

police service and it may be difficult to compare

the -ex;:eriencés eamed by those 17 police offiéers

| for the time being, No doubt, the applicant may

be in the higher service of being a member of

the I.P,S. (abbreviated for Indian Police Service)
mt the experiences eamed by the Manipur Police
Service (in short M.P.S.) officers cannot be
undermined as they are seasoned to their police
job since a long time as can be seen from the
seniority list of MPS Officers in Govemment Order
No, 22/2/89-MPS/DP dated 30-3-1990 showing their
particulars of service in the State Police. |
True Copy of the above Government
Order No.22/2/89-MPS/DP dated
30-3-1990 is annexed herewith a3

' (5). That, with reference to sub-paragraph(vi)
of paragraph 4, it is to state that Shri M,
Mani Singh, MPS Officer entered into Government
service quite earlier in n’on—gazetted status
and thereafter he bacame a member of State Police
Service as MPS Officer with effect from 2-12-1981
as shown in S1.No, 20 of the seniority list of
MPS officers f’n the above Government Order

dated 30=3-1990, The said Shri M, Mani Singh

%ntd' '7 /""
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has a lot of experiences in his career, say

in variox_ls inquiries/investigations, conducting
cases before the Court and also other knowledges
of being a police officer for quite a sufficient
long period an& as such the officer cannot be

Agm————

put to more subjections on any account, Moreover,

the latter is not impleaded as a party in the case.

(6). That, with reference to sub-paragraph(vii)
of paragraph 4, it is to state likewise that the
posting of S/Shri M., Kamajit Singh and M, Sushilkumar
Singh were :Lnitially direct recruit to MPS of 1975
seniority. Hence, _the allegation of the appliCant
of not being given higher status is not justified
fa: his short eXperiehce in the field.
| Hence, the allegations of the applicant
lacks substance and merit and as such are not

tenable.

7. That, with reference to paragraph 5 of the
application, it is submitted that there has been

no violation of any guidelines or rules or law

under the law nor of being arbitrary/malafide as
alleged, in the issuance of Government Order dated
3-9-1994 assigning 17 police officers different jobs
in public interests, The petitioner has no locus
standi to challenge the said transfer and posting

order of 17 police officers as the same does not

mntd. .8/"
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bring about any adverse effect to the career of
the applicant himsél$. As per his experience the

applicant was posted as 8.D,P.0, from 28-10-1993

to 20-7-1993 in junior time scale till his pro=-

lmotion to IPS Senior Scale on 21~7=1994 being

adjusted to a cadre post of Additional Superintendent

-

of Police.

Since the said appointment on 21-7-94
the impugBed order dated 3-9~-1994 issued within

one and a half month, does not affect his status

- adversely or otherwise, The applicant was appointed
,_,_——-—————-—"”_—-—ﬁ - ——
to the IPS Senior Scale as aforesaid and thereby

—

"given the status of Additional S.P. a cadre post

for the time being corresponding to his experience

d

T————

earmed so far,

'\_——/”/—‘ .
Hence, the allegations/contentions are not

sustainable at all.

8. That, with reference to paragraph 6 of the
application, it is to state that the allegation

is baseless since the petitioner was appointed
in the IPS Senior Scale well in time on 21-7-94,

The matter for restoration of seniority may concern

with the Gvernment of India as being a Joint Cadre

—————

of Manipur-Tripura.
-

9. That, with reference to paragraph 7 of

the petition, it is to state that there is no

comnent.

Contd. .9/~
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10. That, with reference to paragraph 8 of the‘
application ahd the prayers of the applicant, it
is to state as follows:-

(i) For restoration of Seniority, the matter

may concern with the Government of India

'since the applicant is appointed by the
Govemment of India and was thereafter allocated

to the Joint Cadre of Manipar-Tripura.

(ii) The petitioner was appointed to the IFS

Senior Scale as aforesaid and thereby given
the status of A-dditional S.P, for the time
being corresponding to his experience earmed

so far, He may be ?transferxed and posted to a

suitable and available ¥ Cadre post in due

course in public interest.

11, That, with reference to paragraph 9 of the |
application, it is to state that as the interim relief
claimed/prayed for, is vague and baseless, At the

same time the applicant lacks locus standii for
impugning of transfer and posting dated 3-9-1994

which was issued right within about one and a half
month of his appointment to Senior Time Scale and
adjusted to a Cadre post of Additional Superintendent
of Police after having less than one year's experience
as S.D.P.O, vSatisfaction Qf the Government shall be
made as regards to his 1ength of service and e;;périEnce
in due course. for any higher posting, At present the

interim prayer has no merit and substance and as such

Contd. ., 10/~
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is liable to be rejected.

12, That, it Isalso to submit that a transfer
and posting oxrder of the Police Officers both IFS
and MPS Officers was again issued, vide Order

No, 3/3/94-Pol/DP dated 3-3-1995 (corrected by a
corrigendum as being dated 4-4~1995). The applicant

also took charge of this transfer and posting order

by ¥xwx executing handing~-over and taking-charge

R.R 1 form on 5-4-1995, Hence, the petitioner has

no locus standii to challenge the earlier Order

dated 3-9~1994 as the matter become infructuous

at present.

B .\

True Copy of Order No,3/3/94-FPol/DP
dated 3-3-1995 and Corrigendum Order
of even number dated 4-4-1995 ar@

enclosed herewith as AMNEXURES-R/S &

R/5(1) respectively.

True Copy of iﬁk TR 1 Form duly
executed by the applicant taking
charge of the transfer and posting
as Additional SP (CID), is annexed

e rewith as ANMEXRURES=R/6.

13. That, with refer@nce to paragraphs 10 and 11

of the épplit-:ation, there is no comment.,

14, That, it is to state/submit that the applicant
has no enforceable right for the remedies whether
jnterim ®f or final sought for in his application

as such the same is liable to be dismissed.

Jp/ - Contd..11/=-
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15. That, in view of the above }acts and
circumstances and statements made above, the
application filed by the applicant is quite
ill-conceived, incompetent and not maintainable

and as such the same is liable to be di smissed.

I hereunto signed on this affidavit-ine-

wr
opposition on this day of 6 May, 1995.

Signature of the Deponent

(. H, Déleep Singh . )
-Dy. Secretary, Depaztftent of Personnel
& A.R., Fersonnel Division, Govermnment

of Manipur.

VERI FI CATION

That, the statements made above in this
affidavit-in-opposition in paragraph 1 are tiue
to my knowledge, those in paragraphs gl 5@,&),@),
C‘P),@}{Q)zg,’o,”"f"gam based on ‘records’ which I verily
pelieve to be correct and the rests are humble submis-
sions to this Hon'ble Tribunal.

I hereunto sign on this day of 6% May, 1995.

Signature of the Deponent

D X
Dros Jr Sefildéyp. - J* QQMP QZR/

_H,_Deleep . Singh_ )
€.l /__"?” Dy.Secretary,Débartmen of Personnel

‘AJVJU“ & A.R., Fersonnel Division,
Government of Manipur.
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Do,

Mo, 1-14012/5,/96-PER5,14/1F5. 1V
Goveramznt of India/Br--¢t Sack:s:
Ministry of Hems ATTairs Grin Menir-

rjJ//\"*\i\ | cens

CATIGCGANH

................

lay a

I””U Dﬁll" ? thE‘ J"/‘_ ’().,.(/z

tha Indizn Police ngUlCP(RDC’U:tﬂunu)
plasscd o Apao int the 7ollouwing
candidaztes who co*nper,ed successtullv ot the Civil Sexvices(ilain),
Examinztion, 1989 to the Indizn Pslice Service (On Probrilon)

Under Rule 6 of

(i

/Rules, 19564, the Praesident ig¢

: Y\JJ\\\” ith effect from the dates noted =0=zinst their nrmesia
ﬂ S.No, NAME DATE CF APPUINTMENT
/”\J’ 1. °  ABHAS KUMAR 15,9, 123 1( FN)
n 2. BIJAY SHANK aR 15.9.1391( FN)
J 3- CHADALAYADA Ui ZsH 15.9, 1991 (F1)
2‘ 4, DATE SADANAMD VASART 15,9,1991 (FN)
BLJ5L 5, DOUNGEL, CHiISTORH 15,9,1991 (FN)
//// 6. GUPTA RAVI 15.9,1991 (FH)
74 “JIWAL SHAMKAR 15.9, 1991 (FN)
8, JOSHI 8, {ICKIKET 15,9,1991 {FK)
3. KAPGC§: 3HATRUJSET SINGH 16.9.1991 (FN)
10, KARGRONK AR VINAY M, 15,9, 1991 {FN)
1. KULKARNI ATHUZHANORA fi, 15.9,1991 (FH)
12, “KULWAHT KUMaR 16.9,1991 (FH) -
13, MAHENDRA PRATAP 15.9. 1371 (FN)
14, MAHERDA RAVI PRANASH 16,9, 1991 (F¥)
15¢ FAURYA BIJAY KUM&R 16.9, 1991 (F1)
16, OHATKER $8H08A 15.5. 1991 (FN)
17, PARASHITVA MUARTHY 3. 15,9, 1991 {FN)
13, PRASHANT wU AR 15.9,1991 (FH)
19, AMAN PRAK ASH 15.5,1991 (FH)
20, RAVICHAIIDRAN T.V, 15.9,1991 (Fi)
21. POY ANITA 13,9.1931 (FN)
> Ceereens 2
fgffiff:;::;qz .o %
g(a
& - j“uwwo
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22, SARANGI ARUIl KU AR- 15,9, 1391 (Fi)
23, SARANGI SUSHAMNSHU 15.9.1991 {&W)
24 ¢ SHAIK DARVESH 5aHEB 1649, 1991 (FH)
25, SHY AM BHAGAT 16,9, 1991 (FN)
26, SINGH BIPIN KUiAR 15.9.1991 (FN)
27, SINGH JASWILDER 1649. 1991 (FN)
28, SINGH RAVINORA WATH 15,9, 1991 (AN)
29, SINHA NEERAJ 16.9, 1991 (FN)
30, TARADE SANJAY 11, 15.9, 1991 (FN)
31, VAIPHEI KHAILIAMTHANG 15.9, 1991 (FN)
32, VARMA SAMJAY KWiR 15,9, 1991 (FH)
33, VERAA RAJEEV Ra&uIAN 15.9,1991 (FN)

gwg‘r\@(,,
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SINGH )
0i SPECIAL DUTY(p)

No,I-14012/5/90-Pars, IVLIFS, IV drted, th 5
1‘/ / h 3 {-O’ e (/ 7“/()~?2"—.
Copy forwasrded for informz%ion o -

mwmreas

"

‘ Te The Dirsctor, Lzl 8zhadus Shastri Nztioneal Acdaemy

‘ of Administraticn, flussoorie{lp},
The Director, SUP National Police Acodemy, HYDCRABAD-500252,
with 33 spare copies for ips Probstioners,

3. The Secretsry, Unign Pudlic Service Commission, Neuw Delhi
with 5 spare capies,

4, The Dirzctor, I, 3,

5. The Chief Secraiary (A1) sizte Governments),

6. The Chief Secret-py, Oeias 3dainistrotion, Delht,

7. UTS Section, MHA,

crees3/m
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9.
10,
. 11
13,
14,
13,

P

-

Tha'Accountant Genereal, Eqntial Revenus, New Delhi,
The Accountant General (All Ststes).
The Teasﬁry g¢ficer, .Oenvaduny P},

The Teasury 0fficer, Hydecabadi Andhra Pradesh),

The Pay & ‘Accounts Office(Sectt.b, New Delhi.

fIPS~I Section, Ministry of Home Affrirs,

‘ Oepartment of Personngl % Tra:nlng (aIs-1 Section),
with 5 spare copies, .

25 spare copies for the IPS,IV Dask,

ffyd‘(’ /'XC~/’
1 2\ _.

BUA SINGH )
OFFICER ON SPECIAL DUTY(P)
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ANNEXURE- R 2.

 GOVERNMENT OF MANIPUR |
DEPARTMENT OF PERSONNEL & AUPNV. EEFORMS
(PERSGNNEL DIVISION)

P R

ORBER2 vY_ THE GOVERNOE:FANIPUR
imphal, the 28th of Uct., 553,

No.3/9/86-1PS/DP : The Governor of'Manipur is pleascc
to orver the transfer and postings of the foilSing IPS,
MPS officers with immediate effect and until further
crders in public interest,
S1.No. * Name of officer(s) ° ~ Place of posting
5‘,‘“3 hri

(1) Shri A,Pradeep Singh,
IPS, AIG(0ps) '

(2)  Shri D.Mishra,IPS, ~ as AIG(Ops)
RIG(P&H)

(3) Shri C.Doungel,IPS - A
(On completion of

S mmame s el - L

as RIG(F&H)

[64]

SDPO/Churachancpur.

. _ trairing)
(4)  Shri R.Parte, MPS, - as S0P0/Yhanlon
50P0/CCP ‘
2.  Officer at S1,No. 3 will move first.
3. No joiningyis allowed in public interest, .
L.jtﬁ*.ﬁ, _
" Uy order and in the name of th.
’ Governor )
(o
( Ng. L&ikham )
Joint Secretary(DP), Govt. of
Copy to:- JManipur. -
. The Secretary to Governor, Raj Bhan, Imph=l,
. The Secretary to the Chief Minister, Manipur.

The P.S. to Dy, Chief Minister, Manipur,

k11 FP,9, to Ministers/M.0,S, Manipur, Dy, Chezirmo:,
SPy/Parliamentary Secretary, Manipur.

The PSS, to Chief Secretary, Govt, of Manpipur.

The Secretary to the Govt. of India, D.P. & Trg.'
New Delhi,

The Secretary to the Govt. of India, M.H.A.N.Delhi.

[er R3] DO N
. *

2(532;;:7

1.
8. The C.5, to the Govt.,of Tripura, hgartala,
8. A1l Commissioners/Sectetaries, Gouvt., of Manipuw.
0. The huenuntant Cenmeral(h&L), Manipur,
11. The DGR, Mianipur.
12. ARll IsGP/DIcG/5sP/Commandants of M.Rs/FPolice -

Deptt., Manipur,
13. All D,Ds, Fanipur,
14. The Commandant(H.G), fanipur.
15. All Officers concerned.

16, All Treasury foice1sjsub_Tfeasurynﬂfficers,'
Manipur,

Personal File/Guard file concerned.

R e e
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'GOVERNNMENT OF MANIFUR /E; 2?9
- L

DEPARTIENT OF FERSONNEL & ADMNV., REFORES
(FERSONNEL,, DIWISION)

ORUERS 5Y THE_ GOVERNOR . MANTEUR, . »

Im hal, the 1Tth of Farch,1654,

No.3/3/54=FOL/OF : The Governor of Fanipur is pleased to
order the transfer end postings of the following IFS,/MES
Ufficers with immediats effect anmd until further orcers
in public interest $-

81.No, Wame of officer with

New place of posting
present, lace, of posting

T« Shri C.Uoungel,IRS, -as SLED/Sugnu,
- suP0/Churechandpur
2, Shri Raman Ramshem oLF0/Nungba.
MFS,8uP0/Sugnu . =as : ' »
3. Shri E,Jayantakumar sUFU/uishenpur,
Singh,MPS -as : '
_ SLPO/Nungba
4. Shri L.Chancrakishore SOPO/UKhrul .
Singh, MFES ' ~as S
90F0/sishenpur L
5. Shri Faumei Gonglin -as  Asstt.Comdt/2nd iR,
MPS,S0PJ/Ukhrul - o '
6.  Shri R.Parte, MPS, ~as SDPG/Churachandrur,
A.C./2nC R.R.
2. The officer at sl.no.5 will mové'First.
3 No joining time is allowed in public interest.
; . By order and in the name of the
True Cuiy Govegnor
Y
. ‘ . \
) . . ( Ng. Lufikham }
wtivocal . hddl, 5ecretary(‘P),Govarnment
o of Manipur.
Copy to:- o
T. The Secretery to the Lovernor,kaj vhaven,
-~ Imphel, 7
2, The P.5s, to hdvisors to the Governor ,Manijur,
3. The F.Ss, to Chief Secretary/kddl.Chicf Secretery
- Govt. of Manipur, _ .
4s The Secretary,Govt. of ‘India, Ministry cf Howve
"~ Affairs, New Lelhi,
5. The Chief Secretary to the Govt, of Tripura,
- Agartala, ' ‘
6. ALl Commissioners /Secretaries,Govt, of henisur,
7. The Director Geperal of tolice, Mani;ur,
6. The Accountant General(ﬁ&E},Nanipurslmphnl.‘
9. "Rll IsGF/DIsG/Ss#/COs. of Folice Departuont,

M.Rs,, Manipur,

e
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ﬂll'D.uS., Nanlpur. o ' L :
The Commandant(H.G.,), Wanlpur.
All officers concerned. e :
M1l Treasury/uubuTreasury Offlcers Hanlrw“~
Perssnal’ Flles. i, :
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. GOVERNHENT QF MAKTFUR | -
" DEFARTMENT OF 'PERSOMIEL & ADIGN. mcm's o

‘
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. ‘ ( PERSONMEL DIVISIOL)

— i . 8.

ORDERS BY THE GOVERIOR; MANTFUR

Imphel, the 30th iarch,i990.

No.22/2/89-MPS/DP. In supersessa.qn of a1l previous orders issued

g in this regard, the Governor of Manipur under Rule 28 of Manipur
Police Service Rules, 1965 (as amended from time to time), is pledsed
to fix the seniority of the lf&anipur Palice Service Officer: es

below: -

——.—-....—-‘-...-—-——-...——.—-.-—__4—..-._-——.—

D, Mishre
Eric Eléka
Th. Kur?;jabiha;i ‘Singh
Th, Jogkumar Singh |
M. Sushilkumar Singh
M, Shantilurar Singh
S. Dinokumar Singh
A, Raj endro Singh
We Meenalcumar S:Lngh
S. Tulchinkham
S. Tbosana Singh
N. Kipgen
M. Karnajit Singh
S. Veiphei
Suek,
Devi
N, Ngareipam
L.K.Haokip
Kh, Netra
M. Mani Singh '
S. Manglemjan Singh
M. Babudhon Singh
ﬁimo].chandm Sharta

R.K.Badhoenye

A

G.
) s .
Kh. Chandramani. Singh

Dorendro Singh

- e o Gew e Ses e mm e we

Tm e om min e mn e T A o e e mm =

' Date of lDate of ! Mefhod ' Remarls
! birth, 'apptt. to ! of Rectt.]

L e Sataint S el i
6-2-45 1-12-71 IR

1-1-43 1-12-71 It

2-11-32 7-10-74 P

1-9-39  7-10-74 P

2-/-48 = 25-35 IR

1-3-51 25-3-75 IR

1-9-51 25-3-75 IR

2-3-48 25-3-75 DK

28.6-50 25-3-75 IR

-9-48  25.3.75 IR

3-471  25-3-75 IR

-9-50 25-3-75 IR

-3-48 25-3-75 LK

23-50  25-3-75 IR
2-3-4f  25-3-75 IR .
1748 5-3-75 IR

5-3-K1 7 25375 R

-3-53 nR.27Y IR

1-9-44 25-3-75 IR ,
1-2-46  2-12-81 P

1-3-56 - -+ 12.5.83 hrict

1-5-35 12-10-83 P

1-3-55 12-5-83 IR

1-7-33 12-10-33 P

1-10-5A 12583 R

P.T.O., JW
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. _8/shri
) "I.‘uall.chenpao
/ " #/) S. Ibomcha Singh
: u;/;' B,5en Sharme
/- 7 y\pu}f) S. Ibopishak Singh
fy ) M. Touba Singh
0 31) Th, Mohon Singh
J%‘yz) A, Thanpuia -
| “33) G.K.Kabui
- FS4) 8. Manaobi Singh
' 35) Miss K, Vandara
%5) 1K, Radheshyam Singh
) Py Uhanakumar Singh
1) K. Chaoba Lokho
w3 V. V.Raj Rai.
M0) N Saratlmmr Singh

UJ@) Iaxm. Pzasau
w43y P. Manikenta Singh
) Ayo Tangkinl ‘
L As) Chownguna Lushai
V%’?) S. Lelmmao Slngh
. Ve4S, K. Pishak Singh

ve49) M, Biremangal Singh

v%20) Th. Pratibbamya Singh

V51) M,C.Goswamdi
¢ %52) NiC.Paul
por 3 _x253) T, Sajou_Singh
W Kh. Suresh Singh
145) E. Priyolmar Singh
%) R.K.Meme Devi
" A7) 8. Amirlal Sharm
) K. Jayanta Singh
v5.) RuK Tutusana Devi

) Shilshi Jchn Shelhan
Lamkang
\/61) Raman Ramshem

\/62) Th. Brojen Singh
v63) Chanso Keishing
‘ 64) Kh. Mangi S:mgh

Vi
-(2)-

3 A
1742 12-10-83
1-2-58 12-5-83
1-7-39 12-10-83
1=9-36 - 12-10-83
25-3-33  12-10-83
1-11-32 12-10-83
1-7-39 12-10-83
1-3-35" 12-10-€3
12356 L-1-86
1-1-60 4-1-86
1-3-62 £~1-86
1-9-55 4-1-86
7-3-63 4-1-85
- ' 24-5-86
17-4-39 16-7-87
17-6-37  16-7-8¢
16-3-53 16-7- 87
1-3-51 16-7-87
20-12-37  16-7-87
1-3-45 16-7-87

- 1-3-33 16-7-87
1-248 % 16-7-87
- 16-7-87
16-12-38  16-7-87
1945 16-7-87
- 16-7-87
- 16-7-87
- 16-7-87
1-1-62 11.2-88
8-5-62 11-2-886
1-12-58 11.2.88
1-3-62 11-2-88
1-1-65 11-2-.88
14-12-63  11-2-83
1-3-56 11-2-28
1-1-63 11-2-82
11-11-61 11-2-32
9-11-63 11-2-88
1-7-40 .  16-8-89

P.T.C.
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% -(3)-
T TTTTZT T S AR 577 '
S/shri «
%5) K. Brejabidhi Shafpa .  1-3-43 16889 ~ P
5) 8. Konol Singh O 1-i41 16889 P
67) h. Parte . 1948~ 16889 P
68) A. Kundo Singh . - 16-6-89 r
69) K. Ningthem Singh -~ 1942 - 1€-5-89 i
70) O. Nilemani Singh 1935 16-t-89 P
71) L. Chandrakishore Singh =~ 1947 - 16-8-89. . P
. 72) N. Bijoy &ingh - 16-8-89 P
_, 73) M. C}mobav’Singh ‘ | 1347 16-8-89 P
74).N.' Sudhirchandre Singh 1947 © 16-8-89 13
75) L.-Tollendre Singh 1942 16-8-89 3
76) Herkholam Thadou 1944  16-8-89 T
77) R. Ngamver - © 16-8-89 P
78) K.M. Pulamte : - 16-8.89 P

By Orders @ in the nome of
the Governor,

% (e
(tig, Lakkitm) :

Doputy Sceretary (UP): Govt. of M .-.il._az‘a'.

-~ -

[

Memo No,22/2/89-MPS/DP, - Imph2l, the 30th Maxch, 1990. -

Copy to:- 1) The Special Secretary to the Govemor, Raj B)wiv:’;,". Ll

2) - The Secretery to Chief Minister, Govt, of Menipe .

3) The P.S. to 2ll Ministers/ Vigilance Comaissionc:y
Chief Secretary, Govt. of Mamipur.

4) The Director Generel of Police, Menipur.

5) A1 Dy. I.G. of Police/ S.Ps/Corrindants of “i,Rs, Poli:-.

Deptt., Memipur.
6; The Inspector Genercl of rrisions, Merdpur. :
7) The Accauntant Generel, Mamipur. A
8; A1l Treasury Officers, Menimar. '
9) 411 Officers concermed. L
10) The Director, Printing & Stationery, Memdpur ¢~ o
in the (nzotte. .
11) The Secretary, MPSC, Imphel.
"12) Ouard file/Forsonal files.

(l!g.m

wveputy Secretary (DF): Govt. of-l-ia‘x:ir'-.n}, )

~O




Government of Fanipur
.Department of Personnel & Admnv. Reforms
' (Personnel Oivision)

w

oxzs

ORDERS ©BY TdE GOVERNOR: FANIPUR

Imohal,-the 3rd of tiarch,1995,

BawE R URE - RS
AN

No.3/3/94~POL/DP : The Governor of ﬁanipur is pleased
to order transfer and pesting o¥ the following IPS/MPS

officers with immediate

in public interest: -

A

- 21.No. Nane and designation:

T

65NhTh S Dirokumar Sihgh;lpﬁ

. 7.,

15,

w0 ¢
[ 4
i

16,

ronTs e T

Shri D.Mishra, IP5
SP/Churachandpur

Shri L.M.Khaute, 1P

A
A

$aBiL/2nd 1R,
Shri P, Boungel, IPS .
SP/Sishnupur -

S h];l 'j'\nand Prakash
C&d D‘B'th"-’ﬂ. R " . e

Sihri C}Doundel, IPS.
~ Addl. S.P./Kakching, |

1PS

7

~SP/Chandel.

Shri M.Shantikumar
singh, MPS, 3P/NAB
Shri T. Samte, MPS
SP/CPCR |
Shri N. Kipgen, I1F3
Dupdt.pf Jails
Shri L.K.Haokip, MPS
SP/Vigilance

Shri M.Mapi 5ingh’, MPs
C.8./5th MR

'S hri 9 ,Manglemjao

S ingh,MPS ,'A’ddl.5 P(R)

Shri G.Bimolchandra

Sharma, MPS,Dy.C0/1st MR

‘Shri Kh.Chandramani
Singh, MPS, Addl.SP(U)
Imphal, - o
Shri Arvind Kumar,1PS
(attached to PHW)

Shri R.N,Hopingson,I#S
(attached to PHu)

1

. as

as

as

effect and until further orders

Plage of posting
5.P/NAB.

S .P/Churachandpur,

-

Principal, MPTS.

A.1.G.(Adm)

Addl, SP(CID).

C.0./2nd MR

‘.bupdﬁ. of Jails,

Co/5th MR

aP/Vigilance.’

Co/8th MR

t

SP/TamengIong,

5P/Chandel.

5P/Bishnupur, -

'C,0.1st MR

SOPG/Thoubal

3DPO/5 enapati

e se. oPTO

it

-
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17, ‘Dhrl > .Amirlal S harma, MPo - as 5010/ Tamenglaong
~SDPU/benuput1% v ,
. 18, .Shri M. Chaoba Singh, [PS - as Asst, Commdt ./5th IR

Asst, Commdt. /1st MR

mra wuw o esm -l g

le - » -

2. No Jolﬂlno tlmeialloueo in DUbllL 1nter981

——

]

B Officers at S1.Nos, 5,8, 9, TZ, 14{?;? and 16 ulll
‘move First, ) |

By orders & in the name of

. ’ (. H Deleej Singh ). .
s Deputw Secrate: /(DP), Govt of Manipur,

“ i’

Copy to: o S .- _ ‘

—_—
*

The Secratary te the LwVernor,

kaj DhaVcﬂy Imphal,

The Secretary to thas Chief fiinister, Manipur

‘All PSs. to the Ministers/Ministers of States/

Oy, Chairman, State Plﬂnnlng Boarr . Manipur,

The P.S. to the Chief Decrbtary, 1. Ch:ef aecy

Govt., of Manipur..

« ALl CDmmlelonerb/DLC“dthcha Manipur.

. The Uirector Gencral of Police, HdﬂlDUT.

. The Special secretary{Hune),Covt.of Fanipur.

» The Accougtant General(A&E), Manisur.

. ALl IGP./D1GS/5Ps/C0s of Police Deatt

] - ..and MRs, Manipur, '

' 10, A1l ‘Heads of Dcpirtmpntb Manipur,
11, All Oeputy Co: missioners, Manipur. -
12, A1l Treasury Of ficers/ aub Trbasury Offlcers Minpur
13, The Officers concornad :
14, Guard Flle.

N
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Government of NFnipurb
Department of Personnel & Admnv. Reforms
(Personnel Division)

PO i

E“;QLABbwﬁ;«lwmiL_EwwﬁL,EagU“ I

Imphal, the 4th of April, 1995,
No.3/3/94~POL/0F (This Government Orcer No.3/3/94-POL/UF
d%dd“SrdoFMduh ,J995i regarding transfer and posting of
IPu/FPu folCtrQ should be rezd as dated "4th of April,

. ’1905 i . .
. o { H. Deleep singh ;
U5puty becretdry(DP),Government
IS OF Plaﬂ lpUl‘ .
Copy toi=

1. The Secret ry to Govelnor9 Raj Bhavan, Imphal.
2. The Secre+cry to Ehief -Minister, Manipur. :
3. ALl P.Ss, to Hlnluters/MLnluters of State/Dy.Chairman,
State Planning Boerd, Govt.of Manipur.
4. The P,S, to Chief uecretcry/hodl. Chief SrcrrbLJy,
Govt.of Penipur.
All Commissioners/Secretaries, Gout.of Manipur.
The Uirector General of Pollce, Menipur.
The Specisal 5Fcretory(Home)9 Govt .of Manipur.
The Accountant General(A&E), Manipur.
A1l IGP/DIsG/SsP/C.0s. of Police Dept and fi.Rs.,
Manipur.. :
Bll Heeds of deuerent Menipur
A1l Deputy Covm1u51oners Manipur.
mll Treasury Officerséaub Treasury Officers hunlpur. -
The Officers concerned. , B
Guard File. ' ‘ S ‘
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PUL/DP.} dated 343/95. i -
. C . | .

74, . : ;
4\ 7 - Anwexvre - )6
o - . s "
Al | . A 0\/)(
(Trousuey Rude ML, . ... .. ... . '
e - ..”' CERIIFICATE OF TRANSFER OF €RARGN

- Certified that we have on the fore, after-noor of this day ‘rcspecti\v'cly mads over/and
received charge of !hq?oﬂicpw_of\hddl.SP/ﬂxq, Renipur Vide orday No,3/3/94w .

! ! Signagure of. " oer,
P f ' Designation] ochom, Ips,r .
; S Y L ! ' SQ/CXD B)‘-‘}‘mﬁﬂimi" st ¢f Tolice
i ' - Statlon Imphal, i | i ) 1D.GLxiinipus. In.phal
f : ; ' ! Sx,gnagurgr‘v Relieving Offfosr, i
A bl 195 f ‘D‘mgnmcm.c.-DDUngal’ trg,
1 | N , Add1,SP/CID, Manipur 79/2
) - Memo of balanoe ifor which responsibility is sceepted by the oifizer recciving charge
B Treasury ibalaaecs—-— | o Permanent advapose—
Cash' ;'
Opium s
Stamps and Match EHxciso ssdorols ,
: v - ) Detgﬂs of Tressury Balmoeaﬁ{ Q\\*(Q) ’ ek
- — - ‘ G( \J‘Q! -
‘ Description - | [Under doubls’ With I In Sub- Total
- co focks Treasurer | Treasuries '
. . ‘] i
at lo,(yx) —— R l‘, ! ' | .
| " 13000 . = e :
, ”» 500 — - J !
! » 100 — — - i
e e 80— ‘
S ”» lo — -— —— , h
‘ ' C 3 — - —~ 7 ; | .
L ,.."'i " R ——
BT R fame L I LN PN LT "
et o . | Whole. TUPOES  eme'reme wm i 50T
LT ol g TP T o)
g St T Quarke Ty
2% A Silver  [THighth 1 s =l A
’ L““ ilw’ & Uncmt Odins — ‘-p:"- . I L , N . (
- I T ‘
‘ T
aThe “total' of “the cash baladces '’ reported inthe latest daily gheers reccived  from

Sub-treasuries  “without any details of notes or ooins e, ned only shown in e
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Dsscription, | - . 10nder double]  With In Sub- Total
*‘ C focks Y1 asure! Troasurics
TTE et b ™
b ""b“ ., s :
' Whole rum —_—— =l i B By , 3 .
| Half Y, - — =TT *?(‘ 3l
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b » @. ) A .
" ,n(_opppr {1 Double prvs - = - - Lok S P
. '.',\5 tand - PUSiade, L, - = e
oeN TN Brbare” | One Palsd * - - - &8 < Llis 4 o '
P I - o
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Sta nps ozt = i |,
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EX ...Mf “t_* Fq‘ ag;.%‘ —— —— — . '
ban 'l-.r ').8#11&(*'0 ': LV ' , ‘:i.";:»;t .:f: \
. -—_ . i 1 M :
e vt 4-‘&,’ v%’ ‘ :ﬁ,,” e 3% b L )
spong} .,.,, oy ! X
¢ — - e - W wh’ ‘m- ‘Mw“ ""”,, -y i
. Government . securitios held in safc custody e 1,
"» Balance aticréditof depositorsy; R, fmmfem “’? !Tizs'“-*ﬁ" L
Opium -mounds — — —; l Y n
™ . Redorve Bank Drall Forms, act f“No'd )“ AT SRR L T
: Chequo Forins (No. ) — — _.di st o ey .
DEEC - veee P g\ =

‘;tarmn‘npn SR ,l}. (o2 .
Date 5‘”'(;"" wqg, . (JC“ ¢ .Ep( ] <
A sg./“q.g(sBLmepur. Adal,5P/CID, \

G (A4 ) Aeridpur 3,016/cTR) G itur °",, ;
A, 01Ga(R/ M}'Mnipué SR
" TaT. 08, Imphol/TBL I.Orrlcora Co'acsmod.

Ve e e e A.,-'..r" B Y o= - . [,

Forwarded Qn

10)‘:6 Mip“r

»

Raah Hr:'l‘lfc?'tonal‘bfathc**é&sﬁ baldaces ‘teported - io} theql’nesx daily sheets reosived from
Sub-treasuries thhou: ug-any dctmls of notcs g'l:,'com etc nccd only be shown ia this columa,

D/TES No 2te11o.93Y sy TR p'g-u,mm-s-su.
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